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COUNCIL OF STATE .. 

Monrl4y, 23rd March, 1942. 

The Council met in the Council Chamber of the Council House at EleveD 
of the Clock, the Honourable the President in the Cha.ir. 

, 
MEMBERS SWORN: 

General Sir .Alan Fleming Ha.rtley (Nominated OfficiaJ). 

Mr. Chandulal Madhavlal Trivedi (Nominated OfficiaJ). 

QUESTIONS AND ANSWERS. 

GOVERNMENTS FOR WHOM COINAGE ORDERS WERE EXEOUTED. 

155. THE HONOUlLABLlIl RAJA YUVERAJ DUTTA SINGH: Will 
Government state for what other Governments the Indian mints have carried 
out a number of coinage orders, and what is the amount of fees received 
from each of such Governments for this work, during the last year , 

THE HONOURABLE MR. C. E. JONES: A statement in respect of the 
year 1941-42 is laid on the table. 

I 
Name of the Govemment for whom 

coinage orders were exeouted. 

J. Saudi Arabia. . . 
2. Straits Settlements . 
3. Ceylon . 
4-. His Majesty's Government 
5. Travancore State 
6. Iraq 
7. East Africa 
8. Egypt . 
9. Ml1t1Cat . 

10. Bahawalpur State 

8~. 

JtliDtiDg ebarfpi. ez-
elusive of coat of 
metal, &eight, eto. 

Re. .... 
2,50,000 0 
1,06,000 0 
1,01,660 10 
4,94,600 0 

52,546 8 
37,750 0 

4,31,440 0 
1,95,000 0 

880 0 
.20,448 0 

Questions against the Honourable Raja Yuveraj Dutta Singh were put by 1;he Honour-
able Mr. V. V. Kalikar. . 

( 349 ) 
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GoVIlUMBlfTS FOR WHOM ORDBRS WERE BXEOUTED BY THE CUBBEIroY NOTII 
PRESS. 

156. THE HONOURA.BLB RA.JA. YUVERAJ DUTTA SINGH: Will 
Govemment statt: what foreign ~rder8 have been undertaken by the Currency 
Note Press, Nasik, and what IS the amount of fees received from each of 
them during last year t 

THE HONOURABLE MR. C. E.JONES: A statement for the year 1941-4:2 
.ia placed on the table.· 

SlGtemen'. , 
,"Gove~nta for wh~ ordeta were executed 

by the Currency Note pftIBIL . 

" Ceylon 
Iraq . 

!jmNA NATIONAL AVIATION CORPORATION. 

Chargee for 
Currency Notee 

supplied. 
Be. A. 

1,66,940 10 
36,2'7 0 

157. THE HONOURABLE RUA YUVERAJ DUTTA SINGH: Will 
Government state whether air transport service between India. and China 
haa come into operation ~ Will- Government make a statement on the 
question BO far as they can without divulging military secrets ~ 

THE HONOURABLE MR. C. M. TRIVEDI: The China National Aviation, 
Corporation is operating regular air services 'between India. and China. It 
would not be desirable to elaborate what I have stated in present circumstances. 

CALL FOR VOLUNTEERS FROM STATE RAILWAYS FOR THE MECHANICAL TRANS-
PORT SERVICE. 

158. THE HONOURABLE MR. ABDOOL RAZAK HAJEE ABDOOL 
SUTTAR: (a) Will Government state whether State Railway Administra-
tions have repeatedly called upon State railway employees to volunteer for 
servioo in the Military Transportation units and have very few qualified and 
experienced State railway employees volunteered their services for military 
duty in the present war ~ . 

(b) Were the persons who sacrificed much in the cause of their King and 
country by rendering approved military service during the last Great War 
promised a special preference for promotion on their return from military 

,duty in several notifications of the Railway Board 1 Were those promises 
fulfilled in all cases t 

(c) Will Government state whether it is a fact that qualified and ex-
perienced railwaymen are not volunteering for service in the Transportation 
units ~ Are Recruiting Officers recruiting men without any railway training 
and experience and sending them to J ullundur and overseas 1 

(tI) Will Government lay on the table of this House a list showing names 
with designations of State railway employeeS still in serVice who render-
ed approved service on military railways overseas during the last Grea't 
War, and what promotion they ha~e been given in terms of the Railway 
Board's promises since their return to Indian State Railways 1 
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(e) Do Government propose to give the few ra.ilwaymen still in aervice 
-on Indian .State Railways who proved their loyalty in the 1ast Great 
War the preference for promotion promised them with retrospective effect ~ 

THE HONOURABLE MR. C. M. TRIVEDI: (a) Calls have been made for 
'volunteers when necessary, the response has not satisfied the demand and in 
:1IOme C&SeS the men volnnteering could not be spared. 

(b) The reply to the first part is that no such notifications can be traced 
.and it is not believed that any were issued. The second part does not &rise. 

(e) As regards the first part, I would refer the Honourable Member to 
.the reply to part (a). As regards the second part, tra.i.ning centres have been 
.established on most Class I Railways where recruits are being trained. 

(d) Government have not these particulars and regret they cannot under~ 
:take the researches necessary to secure them. 

(e) As explained in the reply to part (b) no promise was held out that 
.taff who volunteered for war service would be given any preference in promo-
·tions. 

STATEMENTS, ETC., LAID ON THE TABLE. 
THE HONOURABLE MR. E. CONRAN-SMITH {Home Secretary): Sir, 

.I lay on the table copies of the Declarations of Exemption under section 6 of 
tthe Registration of Foreigners Act, 1939, as published with the notifications 
·of the Government of India in the Home Department-

(1) No. 1/7/42-Political (E), dated the 10th March, 1942, and 
(2) No. 1/10/42-Political (E), dated the 16th March, 1942. 

Dec/Q.ration 0/ E:IIsmption. 

No. 1l7l42-PoUlicctl (E.), tIIJted the 10th March, 1P42.-In exercise of the powers con-
ferred by section 6 of the Registration of Foreigners Act, 1939 (XVI of 1939), the Central 
Govern,ment 'is pl~d to declare: that the provisions of the Registration of Foreigners 
R~es, 193~, exoept rule 8 and 8Uc~ C!f the provisions of ~es 4, 14, 15 and 16 as apply to, 
-or m relation to, passengers and VlSltOrs who are not foreIgllers, shall not apply to, or in 
ftlation to, Monsieur J. Schim van der Lod, Trade Commiaaioner for the Netherlanda 
East Indies in India so long as he holds that post. 

V. SHANKAR, 
Deputy Secretary to tM GOVemmenf tilTMiiJ • 

. Decltiration oj E:IIemption. 
No. 1l10/42·Political (E.), tIt.Jted the 16th MM'ch, 1941.-In exercise of the POW81'll 

'COnferred by section 6 of the Registration of Foreigners Aot, 1939 (XVI of 19S9), the Central 
Government is pleased to declare that the provisions of the Registration of Foreigners 
Rules, 1939, except rule 8 and such of the provisions of rules 4,-14, 15 and 16 as apply to, 
or in relation to, pa.aaengers and visitors who are not foreigners. shall Dot apply to, or in 
relation to, Monsieur C. J. I. Welter, Assooiated:Member for the Netherla:tds East Indiee 
in the Eastern Group Supply Council, so long as he holds that post. 

V. SHANKAR, 
Deputy Secretary to the Government 01 India 

A2 
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THE HONOURABLE SIR ALAN LLOYD (Commerce Secretary): Sirp-
1 lay on ihe table a. further list of Commercial Trea.ties a.nd Notes a.ffecting-
India. 

IMt o/OommercW.l Treatiu and Nolu affecting IndUa. 
PART I. 

Agreement under WMM the product8 oj IndUa receive moiIt-Javdured-naticm trtAtmmt on Iemw 
oj reciprocity. 

Countries which are parties to the 
Agreement. 

U; K. and Egypt 

Countries which 
are parties to the 

Agreement. 

British India and 
French Estab-
lishments in 
India. 

Nature and 
date of Description. Remarks. 

Agreement. 

ExcbaDge of OommftCe These Notes provided for the pro-
Notes, 16th l<mgation until 16th February .. 
February,1941. 1942 of the provisional Com-

mftCial ~t concluded 
between these GovemDieDts 
the Exchange of Notes. dated. 
5th and 7th June; 1930. 

PART II. 
Agreement to tCMM IndUa w a party. 

Nature and 
date of 

Agreement. 
Description. 

Agreement,28th Customs Union 
January, 1941. Agreement. 

Remarks. 

The Agreement came into opera--
tionon the 15th February, 1941.-
It provides that goods imported' 
into or exported from the-
French Establishments other 
than from or to British I rulia 
.hall be subject to the Customs 
duty leviable and the restric-
tions and prohibitiODB appliqa-. 
ble, in British Ind.ia, the ~
oeeds being credited to Bntiah 
Indian revenues e.J¥i the French. 
Establishments receiving sa 
annual compell8ation of" 
Rs. 6,20,000. 

~--------~---------~--------~----------------------PART III. 
Dmunciation 01 Agreement. 

Countries which Nature and 
are parties to the date of Description. Remarks. 

Apeement. Agr8f'ment. 

India and Japan . Convention (July Go.mmercial Re- Under Article Ii of the Convention. 
Uth,1934). latiODB and six months' notice of den,uncia-

Trade and tion was given to the Japan88lt 
Commerce. Government by HiB Majesty'S' 

I Ambassador in Tokyo on 26th 
July, 194). 



:STANDING COMMITTEE FOR THE DEPARTMENT OF LABOUR 

THE HONOU1l.A.BLE MALTK SIB. FIROZ KHAN NOON (Labour Member) : 
:&r, I beg to move :-

" That this Council do proceed to elect, in such manner 88 the Honourable the Preai· 
-dent may ~t, two non·official members to serve on the Standing Committee to advise on 
.subjects with which the Labour Department is concemed." 

The Motion was adopted. 

<CENTRAL COMMI'ITEE OF THE TUBERCULOSIS ASSOCIATION OF 
INDIA. 

THE HONOUBABLE MR. J. D. TYSON (Education, Health and Lands 
.Secretary): Sir, I.beg to move:-

"that the members of·this Council do proceed to elect in suob manner 88 may be 
approved by the Honourable the President, OIlQ person from among their number to sit 

,·on the Central CommitteE! of the Tuberculosis Association of India." 

The Motion was adopted. 

:.BTANDING COMMITTEE FOR THE DEPARTMENT OF CIVIL 
DEFENCE. 

THE HONOU1l.A.BLE MR. E. RAGHA VENDRA RAO (Civil Defence Mem •. 
'lJer): Sir, I beg to move:-

" That this C'ouncil do proceed to elect, in suob manner 88 the Honourable the Preai. 
·dent may direct, two non.offioial members to serve on the Standing Oommittee to advi8e 
·on subjects in the Department of Civil Defence." ,f 

'l'he Motion WaS adopted. 

THE HONOUBABLE THE PRESIDENT: With reference to the three 
:Motions which have just been adopted by the Council, I have to announce 
tha.t nominations to the' Committees will be received by the Secretary up to 
n A.M. on the 25th Ma.rch, 1942 and the date of election, if neces8&ry, will be 

,;iI,nnounned la.ter. 

INDIAN FINANCE BILL. 

THE HONOURABLE THE PRESIDENT: Honourable Members, we will 
:now proceed with the discussion on the Finance Bill. I may point out to 
Honourable Members that two days have been fixed for this purpose.To· 
morrow we have got three small Bills which will not take more than half an 
hour or an hour to dispose of; so I have arranged that the discusMon may be 
postponed at 4 P.M. this evening till tomorrow morning. When all Members 
have addressed the House, I will request the Honourable the Finance 
.Mem ber to reply to the debate. 

THE HONOURABLE MR. C. E. JONES (Finance Secretary): Sir, I move :-
" That the Bill to fix the duty on salt manufactured in, or imported by land into, 

.eertain parts of British India, to vary the rate of the excise duty on motor spirit leviable 
ounder the Motor Spirit (Duties) Aot, 1917, to vary the rate of the excise duty on keroeene 
:leviable under section 5 of the Indian Finanoe Act; 1922, to vary tht'o rate of the exoise 

( 353 ) 
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[Mr. C. E.Jones.] 
duty 011 silver leviable un.der the Silver (Excise Duty) Act, 1930, to levy customs duties, 
in addit.ion to the duties of custome leviable under the Indian. Tatiff Act, 1934,' to fur 
maximwn rates of postage under the Indian Post Office Act, 1898, to fix rates of income-
tax and super·tax and to continue the charge and levy of excess profits tax and fix 'the 
rate at which excess profits tax shall be charged. 88 passed by the Legislative Assembly, 
be taken into consideration," 

This Bill, Sir, commonly known as the Finance Bill, is designed to give-
legisla.tive sanctiQn, in 80 far as legislation is required, to the Budget proposals 
of the Government for the ensuing year. The Budget proposals 808 contempla.ted 
by the Government were fully expla.ined by me in this House in my Budget 
Speech on the 28th of February and it is hardly necessary for me to go over 
that same ground again. It will perhaps be sufficient if I expla.in to the House 
in what respects the Bill which has now come before the House diffel'8 from 
the proposals contempla.ted in my Budget Speech, and it will probably be con· 
Tenient if I tAke those differences in the order in which they affect the provi. 
lions of the Bill now before the House. 

The first change that has been made is in respect of clause 6 of the Bill 
by inCluding among the exemptions from the 20 per cent. surcharge on customs' 
duty certain items of machinery. The past practice of Government in regard 
to importl of machinery h808 been to open the door freely to such a.rti~les uo 
may be ca.lled the fixed capital employed in productive industries. As a result, 
machinery of different kinds receive different treatment in the Indian Customs 

. tariff. Certain items of machinery such 808 water lifts, sugar mills, agricultural" 
implements, dairy and poultry farming appliances and 80 on are admitted 
free of duty. They are, therefore, automatica.lly exempt from the surcharge-
on duty and it W808 unnecessary to include them in this Bill. Certain other-
items of machinery such as boilers, textile machinery, printing machinery 
and component parts of such machinery have been included in items 72, 72 (I), 
72 (2) and 72 (3) of the Indian Customs Tariff and are subject to a favourable· 
rate of duty, namely, 10 per cent. Certain other items which really do not 
form the capital of productive industry are charged to the full revenue duty 
of 25 per cent. or 30 per cent. It might, therefore, be argued that in 80 far 
as preferential treatment is given to certain items of machinery, the surcharge 
would automatically continue that preferential treatment by operating less . 
harshly on the lower dutiable goods than on the higher dutiable goods. But 
in consideration of the fact that at the present time, in present circumstances 
inachinery required for the establishment of new industry is unduly expensive 
on account of high prices, heavy charges for freightage and insurance and 80 on, 
the Government have decided to exempt from the surcharge those items of' 
machinery in respect of which the cla.im for special treatment has already 
been recognised, that is, those which are subject to the lower rate of duty. 
The other items which are subject to the ordinary revenue duty are not held 
to be deserving of any special concession and the 20 per cent. surcharge will, 
therefore, apply to them. That provision you will find in proviso (d) to cla.use" 
6 of the Bill 808 now before the House. 

The next change that has been made is in respect of the proviso to sub. 
olause (6) of clause 8 of the Bill. This is largely a formal alteration designed 
in the interest of people with incomes below Rs. 2,000 per annum, which under 
the Bill will be made liable to income·tax but under sub. clause (5) of clause 8" 
can eecape that liability by the deposit of a certain sum of money. You wiH 
find from sub. clause (2) of cla.use 8, which is a customary provision in .. , 
Finance Bill, that the rates of income·tax applicable under the Indian Finance 
A.ct, 194:1, are continued in the case of a8BeBaeeB, not being a company, whOle' 
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total income includes any income chargeable under the head .. Salaries " 
or under the head "Interest on Securities" or any income from dividends. 

Consequently, the tax on lower incomes proposed in clause (a)--of part I-A, 
of Schedule II of the Bill will not be payable in respect of such inclusions. 
But, on the other hand, under sub-clause (5) of cla.use 8, but for the proviso 
which has now been inserted, the assessee would be required. to deposit with 
the Central Government, in order to obtain exemption from income-tax of a 
small part of his salary, an amount calculated with reference to his ~ota.l income. 
The amendment removes this defect by providing that the amount to be de-
posited sha.ll be an amount bearing to the minimum required to be deposited 
under sub-clause (5) the same proportion as the amount of total income di-
minished by the amount of salaries, etc., bears to the amount of _tQtal income. 

The next change that has been made is in respect of sub-clause (6) of clause 
8 of the Bill, and gives effect to a suggestion which was made in this House 
by the Honourable Mr. Parker, that these deposits should be exempt from 
legal charge. The amendment made, that is, sub-clause (6) as it now stands, 
places the amount deposited under sub-clause (5) in the same category &8 all 
compulsory deposits and other sums in or derived from any Fund .to which 
the Provident Funds Act, 1925, applies. 

The next change that has been made will be found in clause 10 of the Bill 
which relates to the funding of one-tenth of the Excess Profits Tax paid by an 
&8sessee at the rate of 661 per cent. The amendment allows sufficient time 
for making the additional deposit where EXceBB Profiti Tax assessments at 
the rate of 661 per cent. have been made either before the commencement 
of the Finance Act or early in the year 1942-43. It gives an &8seBSee up to 
the 1st day of July, 1942 to make up his mind whether he shall make the 
deposit or not. 

The last change that has been made is in respect of incomes below th~ 
Re. 2,000 limit (Schedule II). Honourable Members will remember that the 
proposal put forward in the Budget Speech was that incomes between Re. 1,000 
per annum and Rs. 2,000 per annum should be made liable to income-tax 
at the rate of six pies in the rupee on the excess of the income over Rs. 750 
per annum, but that that liability could be avoided by thc potential assessee 
depositing with the Government a sum roughly amounting to one and a quarter 
times the amount of income-tax for which he would otherwise be liable. The 
purpose of this provision I explained fully in my Budget Speech, but it has 
Since been decided in deference to a considerable body of opinion which had been 
expressed on this proposal to raise the lower limit from Rs. 1,000 to Re. 1,500 
per annum, and these provisions will therefore operate orily in respect of 
incomes between Rs. 1,500 and Re. 2,000 per annum. 

Apart from those changes, the provisions embodied in this Bill are •• 
explained by me in my Budget Speech. 

Sir, I move. 

THE HONOURABLE SIR DAVID DEVADOSS (Nominated Non-Official): 
Sir, this is a war-time budget and therefore cannot be seriously opposed and w. 
are thankful for small mercies inasmuch as the taxable limit of ~comes has 
been raised from R8. 1,000 to &S. 1,500. Sir, my object in gettiug up now is 
to find out how all this money is being utilised. Are we- getting our money's 
w~h for all.the ~at sums that are being collected? We see a lot of people 
gomg about m uniforms and 80 on. I suppose these uniforms also have 
!'ttached to them substantial, if not fat, salaries. But what I wish to know 
.. , 8I'e all theee people eifeetives, or are we getting our money's worth' ThM 
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is a. matter for the Defence Department and that is sacrosanct and we cannot 
touch it. But I am on a. more intimate subject than that. I want to know 
what provision is there for the protection of the people. I come from Madras 
and if there is an air raid in Madras there will be a stampede and a. lot of people 
will evacuate and unless proper precautions are taken the City will be in the 
hands or at the mercy of hooligans, robbers and badma8kea. I want to kno:w 
what effective remedy is there to prevent this happening 1 It is all very well 
to say there is the police and other authorities to protect. But we know that 
in practice this does not work out well. I may mention an incident of many 
years ago. There was a storm in a teapot, and I really mean a storm. in a 
teapot. There was a slight commotion in a mufassal town. The District 

. Magistrate and the Police Superintendent went there and frmnd a crowd and 
some batlma8kea had set fire to the municipal office and the district munsif's 
court. Well, the crowd was asked to disperse. I do not know if the crowd 
uriderstood what was i!aid. Anyhow the Superintendent of Police fired at 
the mob and, an old woman was killed. Then in the evening I took a walk 
along the maidan and I found two policemen with drawn bayonets sitting in 
front of the English Club, and the Bishop of the place met me and said, " How 
is it you are walking a:bout, it is dangerous". What I mean is. when there is 
trouble the local police will be asked to protect first the treasury. and, then pro: 
bably the European officers' houses and the English Club and so on ; and what 
is to become of the people? Who is to protect them? That is a question 
that is very important. I am not going to draw upon the incidents of Singapore 
and Burma, but this is a matter which touches us very closely. I want some 
sort of protection for the people from the attentions of hooligans and robbers. 
In Madras they formed what is called Oorkappu Sangam, that is, City or Town 
Protection Society. But those societies are looked upon with suspicion. What 
I suggest is this, that the Government may very well hand over to the people, 
or ask the responsible and leading men of each town and city to form. asso-
ciations for the purpose of protecting the people against the attentions of 
undesirables. Sir, 80 far as the Madras Presidency is concerned, the Arms Act 
has been so well worked there is hardly any firearm left in the place. When 
I say hardly any, it might be said that I am exaggerating. It is not so. There 
ma.y perhaps be in the province one or two thousand firearms. Even what 
is known as a fowling piece-of which I do not know whether the younger 
members of this House have heard, but in my young days we had them, 
guns which you load through the muzzle and then you put a cap on and fire-
even tmch arms are subject to very strict supervision by the police and the 
result is that very few people possess them. Now supposing one fine morning 
a Japanese parachutist descends on my compound. I have no protection 
against that man. He may be armed with a machine gun. And supposing 
he comes on to my verandah and demands breakfast or food and I order my 
servants to give him food, the over zealous police may prosecute me for" har-
bouring " an emeny under the provisions of law recently passed, though I am 
helpless. These are some of the things which I want to press upon the attention 
ef the Government. The people must be protected against lawlessness and 
anarchy and all sorts oftroubles. I am not for a moment afraid of the Japanese 
descending on India in large numbers, but there may be here and there air 
raids, there may be some trouble, and what provision is there to prevent 
bodma8kea troubling peaceful inhabitants? My first complaint is that the 
people are unarmed and helpless. They are like sheep. If half a dozen 
men, whether enemies or others, come with arms, a whole town like Madura. 
or Trichinopoly will be helpless unless an army is there; and the army is not all 
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'Over the place. You may remember in 1938 I moved a Resolution that the 
Madras Regiments should be revived, and you remember what the then Com. 
mander-in-Chief said. He complimented me on my speech IIdld said, .. Oh, 
-our policy is different. We wont do lIdlything". Within a year of my making 
that Motion war was declared, ,lIdld then you wanted armies to be ra.ised. 
You CIIdlDot produce an army out of your hat. You must train people to fight. 
You must train people to take a real interest in the matter. What I want is 
that the people must be made to understand that it is their war. It is not a 
war in which Government alone is interested but the whole of India is. The 
people of India are interested and what steps are you taking to make the people 
understand that their safety lies in trying to protect themselves. I find, Sit, 
that the efforts are very few. No doubt in Madras we are all very &D.Xious to 
raise money for the Governor's War Fund IIdld we have reached, I believe, 
the Rs. 2 crore limit and we are very proud of it. Most people think that 
that is all that they have to do, that if you subscribe to the Viceroy's War 
Fund, if you subscribe to the Governor's War Fund, you have done your duty. 
·that the war is not going to come to your door, you are not going to be affected. 
I think this mentality ought to be removed. People must be made to under. 
stand that India is in real danger and they must protect themselves. Before 
lIdly trouble comes from out!lide, I want no kind of lawlessness, no kind of 
.anarchy, to prevail in the country, by taking proper steps .. Private societies 
trying to prevent lawlessness should be encouraged. What I would suggest, 
subject to what the Government may say, is that old fireartns may be given 
to young men and they may be asked to use them. The very fact that there 
.are a few firearms in a place will prevent lKMlmaBhea from trying to create 
trouble or to commit robbery or some worse offence thlldl that. Take young 
men into your confidence. You C&Jl make the U.T.C. in Madras, for instance, 

.into a very large association. Try your best to bring in the young men to 
protect streets. You can tell half a dozen young men to protect a particular 
.street and provide them with one of the useless firearms. These are not going 
to be used against the Government. No doubt the policy was to distrust 
the people. Firearms were taken away because they might be used against 
"the Government. This is not the time to think of that; this is not the time to 
have those considerations. We want, Sir, protection not only against foreign 
enemies but we want also protection' against the enemies within the country. 
I therefore suggest that young men of the place might be asked to form them. 
1Jelves into groups to protect each street, each village, each town, and so on . 
. H that is done, I think we shall be free from-we shall not be quite free but at 
least we shall have some security against--the attentions of badma8MS and 
robbers. 

Sir, it is not Diy intention to take up the time of the House. All that 
I want is that the Government must realise that it is not merely by fighting 
the Japanesp that you can have peace and security here, but by m.a.king the 
people understand that it is their war and their interest is to see that the war 
-comes to a favourable conclusion so far as we are concerned. We are not 
"trying ro avoid it. Even if it comes to our door, we must be able to defend 
.ourselves. Over and above that, before that happens, we want internal peace 
.lIdld security; and for that purpose I want Government to do al~ that is pos-
.sible to see that people are protected against the attention of robbers and 
.hooliga.ns. -

THE HONOURABL:E SIR RAMUNNI MENON (Nominated Non-Offieial): 
Sir, it has become fairly clear tha.t the Finance Member's new proposa.ls, 
lIowev6P open tooritioisin they maY'be in detail,'wiU find a. mrge measure or 
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general acceptance. It is therefore with great diffidence that I venture to-
offer a. comment on one of his proposals, the proposal relating to exce88 profits. 
I a.m not personally interested in war profits and any comment that I may 
make will be directed from the point of view of the critic who holds that it 
is immoral for any section of the community to exploit to its private profit 
t1ile needs of war, the evil thing which generally brings suffering, misery and 
1088 to the community as a whole and is so hateful to all of Uti. I think that 
attitude of mind is supported by the practice in some of the foremost demo-
cratic countries in the world. I am spea.king subject to correction, but I 
believe in Great Britain excess profits- are taxed at 100 per cent. subject to-
a repayment of 20 per cent. after the war. I believe that in Australia any-
thing more than four per cent. is absorbed by the State. I believe also that there 
is a propOsal in the United States to amlex to _ the State anything more than 
six per cent. If these facts are correct, it will be seen that in all these countries 
almost the whole of the exceBB profits which are practically war profits goes 
to the State. Now, what is the position here 1 I believe I am right in saying 
that here an asse886e by paying 661 per cent. can avoid all further liability. 
He has also the option which may be exemplified by a concrete instance. 
namely, he can pay 80 per cent. and get 20 per cent. of it paid back to him 
after the war. I hope I a.m right in these statements. One would like to-
ask what it is that prevents the imposition of a higher rate of tax on these 
war profits in this country. Is it, as it probably is, that the Defence expendi-
ture in this country has not reached that magnitude which can be utilised to-
squeeze out practically the whole of the ex068ll profits into the coffers of the 
State, or is it that public opinion in this country is not sufticiently strong in 
the matter' It is probable that public opinion in this country is rather 
confused in regard to these war profits. Indian industry has ma.de pheno-· 
menal progress since the outbreak of the war. The process of industrialisation 
in this country has at the back of it strong popula.r support, and strong public 
opinion; and considered as a part of the proce88 of industrialisation the-
recent development of Indian industries is to be hea.rtily welcomed. But 
that attitude should not lead us to forget another aspect of that development, 
namely, that Indian industries, like industries in any other country, are during 
war time making enormous profits. I think it is reasonable to demand that 
practically the whole of these profits should come to the State. I am not 
raising this point in the expectation that the Honourable the Finance Member 
will go into the matter in detail, because it will be unreasonable to expect-
him to do so for the simple reason that in so doing he may be obliged to dis-
close his future plan of action. I am only concerned to stress a particular 
point of view and I should be quite content to leave to the Finance Member 
the question whether, taking all relevant facts into consideration, he cannot,. 
when he wants more money, look for it in the domain of excess profits. 

In a weighty part of his Budget Speech the Honourable the Finance Mem-
ber explained that his new proposals for raising money should be regarded 
&s being designed to meet two purposes: first, to provide the money neces-
sary for meeting the deficit; second, to act as a deterrent to the inflationary 
tendency which has begun to manifest itself iI\ this country. His pronounce-
ments on this latter aspect will have brought considerable relief to the class. 
of persons in this country-a fairly ilUmerous class I believe-whose income, 
small or big, consists mainly or exclusively of fixed money inc01lle and who-
bad begun to feel rather apprehensive of their financial position in the face 
of rising prices. From this point of view, it is rather unfortunate that in the-
'Very act of buildinp: up his infla,aonary defences the Honourable the Finan. 



INDIAN FINANCE BILL 359· 

Member by accepting an income·tax amendment which is otherwise quite 
unexceptionable lost two·thirds of his equipment under that head. I hope 
he will soon provide himself with sufficient replacement. I think he will 
find plenty of material in the field of excess profits and if he cares to adopt 
the pattern provided by Great Britain I am sure he can before long equip 
himself with a number of big anti·inflationary guns. 

In the course of the debate in the other House certain questions were 
raised relating to the ter'mination of the existing surcharges and the future 
fiscal policy of the Government of India. It would appear that the future 
fiscal policy of the Government of India will be considered by the Recon. 
struction Committee. Now my object in referring to this matter at present 
is simply to stress the point of view that the questions of fiscal policy and sur· 
charges should be regarded in relation to the functions of the future GoVern-
ment of India. I hope the post·war Government of India will develop & 

wider, a more liberal, conception of its functions and responsibilities, which 
will permit or compel the Government's more generous participation in financ-
ing the social services and other needs of the country as a whole. If this. 
point is accepted, then it seems to me the future fiscal policy will have to be 
framed in accordance with the new conception. In other words, in addition 
to the usual factors which are taken into consideration in framing a fiscal 
policy, it should be so framed as to provide an adequacy of funds with which 
the obligations of the Government of India under the wider conception of its-
functions can be fulfilled . 

. The Honourable the Finance Member in the concluding part of his Budget. 
Speech gave eloquent expression to his faith that India will be marching to 
the victorious dawn of a new world. That fine sentiment will find its echo· 
in' the aspirations which gladden the minds of many people in this country; 
but I think we should not be content to cherish thil'l idea of a new world merely 
&8 a distant ideai but we should try and bring it within the range of immediate " 
definite practical action. In .all countries which are now at war, particnlarly 
in the democratic countries, the idea of preparing for a post.war world has-
taken definite shape. They have all appointed post.war Reconstruction 
Committees. Here also, thanks to the zeal and foresight of the Honourable 
the Commerce Member, Reconstruction Committees have been appointed •. 
I believe there are two such Committees. I am not quite clear what the 
relations between them are, but I believe the Committee which is concerned 
with the main problems of post.war reconstruction is the one known as the 
Consultative Committee of Economists. Now I have no precise information 
as to the functions of this Committee, but, as far as one could judge from the 
titles of its Sub.Committees, the scope of its activities is confined to the eco. 
nomic field. It would appear that their main function is to prepare for the 
change over from war to peace. Now, I submit that there are other problems 
of an equally important and urgent character, which are worthy of considera-
tion of a post.war Reconstruction Committee. That Cmnmittee should not 
take a narrow view of its responsibilities. There are defects, maladies, and 
maladjustments in the body politic which, though not- immediately caused 
by the war, have been brought into acute relief by the war ann by the incessant 
talk of a better world to come. These defects and deficiencies reouire imme-
diate a.ttention. Among these I would mention in particular" educa.tion, 
nutrition, and public health. To my mind, the most urgent need in this 
country today is not 80 much constitutional change as the provision of the" 

. eesential social needs of the country. Education, to my mind, is the most 
urgent need, and no Government of India can take shelter under the plea. of." 
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: non-liability which is provided for it by the Government of India Act, in ita 
· failure to discharge an essential duty of a Government, namely, the promotion 
· of the well-being of the people. I would, therefore, venture to press upon 
~e Government the supreme need at this time of enlarging the scope of the 
activities of the Reconstruction Committee and of adding a sub-committee 

· on Education. Its function should be to collect the necessary information, 
· to carryon the preliminary investigation and consultation, and to prepare some 
· sort of blue print for an all-India educational drive as soon as the war is over. 

To summarise, Sir, I venture to suggest that the Honourable the Finance 
Member should explore the field of excess profits when he wants more money.' 
I suggest that the Government should pursue with vigour its anti-inflationary 
policy. I would suggeSt that the future fiscal policy of the Government 

·mould be considered in relation to the functions of the future Government. 
· Finally, I venture to press upon the Government that they should lose no time 
in appointing a speCial sub-cdmmittee to take charge of post-war educational 

:problems. With these few remarks, Sir, I give my heatty support to the 
Finance Bill. 

THE HONOURABLE RAJ BAHADUR SRI NARAIN MARTHA (Bihar: 
Non-Muhammadan): Mr. President, Sir, before I go on to'lay before you the 
bigger and vital reaso~ that go to determine my attitude towards the Fin'ance 
Bill, I should like to refer to one or two minor pc-ints. . 

Sir, when the Executive Council was expanded, a separate portfolio was 
created for "Information and Broadcasting". A joint committee was 

· elected, in course of time, of members of both the Houses to advise on matters 
connected with these two Departments and I was elected by this House &8 

·a member of that committee. I am sorry to have to say that no meeting of 
the committee has so far been called and no advice has been sought. I am 

· sure that had the late Sir Akbar Hydaribeen left to us longer, things would. 
have been otherwise. But surely the Departments are being run by some 

· one, and having no other alternative but to take advantage of the occasion 
· aft'orded by the Finance Bill, I wish briefly to refer to one or two things apper-
taining to the Department of Broadcasting. 

The first thing which a radio listener notices is. that there is no co-ordina-
· tion of programme between one station and another-all controlled by the 
.A. I. R. If reception were meant to be confined to the various zones sepa-
.. rately, the present state of affairs may be considered satisfactory. But, 
howsoever yon may regard your stations as independent units, the listener 
is not satisfied to treat them as so. Co-ordination of programme is an essen-
tial step towal'ds further progress of broadcasting in India. It will not only 

• satisfy the public but will result in eonsiderable saving of energy and money. 
The second point is that where it is absolutely essential to borrow or hire 

a talker, the talks should be recorded on a presto-disc and re-broadcast from 
.' outside stations. Thirdly, an artist when borrowed has to be paid much more. 
The only explanation is that it is good to do so for variety of programme. 
But I fail to understl!.nd what variety is afforded to the listeners when a Luck-
now artist sings from Delhi or a Lahore artist from Lucknow. The listener 
can get the programme of a.ll the stations and it does not matter from where 
the artist sings. Fourthly, I have on some occasions noticed that Hindustani 
talks from Lahore and Delhi are 90 to 97 per cent. talks in Urdu. I have 

· figures of plays broadcast ill. 1939 IIdld they are as follows. Total number of 
_plays brQlldcast, 369-Urdu 350, Hindi 19; royaJtiespaidon Urdu plays 
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Rs. 5,942 and Hindi Rs. 415. There are severaLsu9h ipsta.nces 9f ;prejudicial 
discrimination, but I shall not take the time of the House any further in. 
multiplying instances. Lastly, Sir, I shall refer to the language of the A. I. R. 
I do not propose to make a detailed comment. I would only like to My that 
if we are convinced that a common Hindustani language can be evolved, then 
we should see that a proper balance is kept in all our spoken-word items in 
Hindi and Urdu. Hindi-speaking people are not happy with the present 
policy, and bitter criticisms in the Press and Assembly questions do no honour' 
to the Department. The listener who does not know Persian cannot follow' 
60 per cent. of the news broadcast from' Delhi. The language used ,is un-· 
necessarily over-burdened with Persian words to the rejection of words which 
are commonly used by Hindus and Mussalmans alike all over India and in. 
all provinces. Why should the A. I. R. use words like "ma.ga.ra.bi ... . 
.. shu mali ", etc., instead. of their popular equivalents" uttar ", "pachhim .. ... 
etc. 1 

Sir, I now come to the terrible situation created by the war and the pre-· 
parations being made to meet that situation. Every age is generally des-
cribed as a critical age, but never before during the last 200 years has India. 
had to face a more critical situation than she has to face t.oday. Today the 
earth trembles beneath the tramp of armed feet, the heavens rain desolation, 
and the oceans are ploughed by the messengers of death. Near about the 
shores of India can be heard the booming of guns and although we have not 
yet had to fa.ce the tortures and horrors of modern warfa.re inside our own 
land, our minds have been rudely shaken and the plaCidity of a century of 
peace rudely disturbed. Our failures at Java, Singapore and Burma have 
also to some extent shaken the confidence of the people and left most of us 
wondering. Mr. Atlee, whose speech is reported in the Press today, is reported 
to have said ;-

.. I think today that our people are perhaps a little bewildered. Events have happen-
ed unexpectedly to them. They wonder why. They tend to think. that the Government 
is also bewildered. All this no doubt is very disturbing ". But, Mr. Atlee goes on to add, 
.. that this is more or IeBB due to lack of knowledge of the realities of the situation". 

Let us, Sir, join hopes with Mr. Atlee that the hopes of our enemies. 
12 NOON. are dupes and our fears are liars. But this fact, however. 

cannot be denied, that the democracies underestimated their 
enemies and consequently underestimated the amount of material awL 
the number of men necessary to defeat them. But more tragic then. 
everything has been the fact that they underestimated the amount of' 
time available to make their preparations. The Roger Mission is sa.id to. 
have put forward proposals that would have made India an important 
supply base, and India has in fact been an . important supplfer of the 
Middle East, but not 'of the articles that. mean 80 much in the final analysis, 
I mean heavy armaments such as planes, tanks, guns, rifles and ships. 
The result is that even proposals like the formation of home guards have 
to be turned down on the ground tha.t all that can be had are needed 
for the army. There are only two ways of resisting the enemy. The first is. 
the aggressive form of defence and the second is the prodigious develop-
ment of our own war effort in India and the determination of all ranks of the 
people from the highest to the lowest to resist the enemy at all costs. There 
is not much use dumping material in England while the real battle rages in 
the Far East. Today it should not be what material can be sparf'-d. and from 
where, so much as where can the equipment be put to the greatest possible 
11Ie. Is it prudent to. keep, particularly production machinery, thousa.'ndl oJ 
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miles away from the greatest theatre of war and spend many many weeka 
in sending supplies in a limited number of ships through enemy infested waters. 
According to the Government of India a number of projects are going forward, 
a detailed report about which cannot be given because it would contain in-
formation which the enemy would like to have. It is clear, however, that 
the danger to India was not fully appreciated in time either by Delhi, London 

. or Washington. The obstacles in the way of industrialising India have been 
many. The narrative of the automobile industry, that of the ship-building 

.yard a.nd production of aircraft, etc., are too well known to be ~peated here. 
I would like to say a word or two about the ultimate obj~ctive that has been 
kept in view. Mr. Guy Locock., a member ofthe Roger Mission and a Director 
of the Federation of British Industri~, when he gave an account of the 
Mission's work said:- ' 

" No steps have been taken to expand production 88 a result of the Mission's visit 
which are not essential for war purposes. and he saw to it that on the whole post-war 
intereIiIiB of British industry are not likely to suffer 80 greatly 88 one would have expected" • 

'This statement lets another cat out of the bag and proves that even in 
the midst of a total war British industry and its supporters think not in terms 
of victory but in terms of trade and future competition in the post-war world. 
This dominating interest of Britain has retarded industrialisation not only in 
India but even in Australia. It has kept at a very low level the war potential 
of this country of endless resources, and led to over centralisation of prod.uc-
tion in England and eventual bad distribution. The establishment of a Middle 
East Supply Council in Cairo' has openly been in the int.erest of post-wa.r 
British trade, and although I am not intimately aware of its working, I will 
be surprised if it is not working more with an eye to the progress of post-war 
British trade under the fullest assistance from the United Kingdom Commer-
cial Corporation, a big competitor of the Indian trader and exporter. 

Sir, on several occasions spokesmen from the Treasury Benches have 
·declared that their guiding principle in administration is efficiency-cum-
economy and that on the example which they have set up before the country 
they think that they have a rightful claim to ask for sacrifices from the people. 
The real position however is not so sweet as that. I shall not make a direct 
attack on their efficiency because I have not got much material before me to 
do so, but I wish to tell them one thing, and that is that there is no Govern-
ment, no set of officials in any country-I am making a collective estimate-
who are further removed in sympathy and attachment from the people they 
govern than the Government and the officials of this country. This is a very 
serious state of affairs, particularly in war time, and must be remedied. I 
know that this situation is the result of history, but I should have done very 
poor service to my country or to the Government if I had not drawn their 
pointed attention to this position which is deplorable, but which doubtless 
can be remedied if there is a heart and the desire to do so. Regarding econ. 
omy, the position is preposterous. So long as the concessions made by the 
Lee Commission, concessions which are popularly known as Lee Loot, conti-
nue to be enjoyed by the European members of the Civil Service, it is a piece 
of high-browed affront to talk of «;lconomy. There is no justification for the 
continuance of those enormous allowances granted under totally different 
conditions two decades ago. Even when they were granted they were un-
justifiable and during the present time must be scrapped. If the Finance 
Member wants people to accept his assurance on the question of economy, 
"there is a way and an easy way to save sOme crores for the Indian exchequer. 
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Prestige, tra.dition, exaggerated reverence for past methods, none of theee 
things must be allowed to stand in the way. 

Mr. Amery and some others say that the Indian politicians who have 
year in and year out opposed the army budget cannot in fairness to them-
alves criticise the Government for any deficiency from which the Indian 
.Army may now be found to suffer. It is a wrong accusation made against 
'U8. We never wanted that the military strength of India should be weakened. 
All we wanted was that the British troops should be replaced by Indian troops 
so that we may have four soldiers instead of one and for the same cost. We 
wanted that the officer ranks should be Indianised as fast as possible, a demand 
which is patriotic, but which has so far received very poor consideration at 
the hands of Government. We wanted an Indian Defence Member because 
:we felt, as we do feel now, that only under national leadership ca.n a country 
be best roused to make sacrifices. We wanted, and we want today, full seIf~ 
government because self-government alone can generate that enthusiasm 
which is nece88&ry for fighting-the cause of democracy. General Molesworth, 
.Deputy Chief of the General Staff, speaking on Wednesda.y last at the Delhi 
Rotary Club dinner said that the Chatfield Committee accepted.the proposals 
,of the army authorities in India but they could not get the stuff they wanted 
for reorganisation when the present war broke out. For several reasons the 
first ten months of the war were lost. The blame for this lav with other 
authorities than those in India; but those 10 months they had never been 
.able to catch up. He further went on to say that the next few months are 
most critical. The whole difficulty is that production in the U.S.A. has not 
come up to expectations. They are always 10 months behind, whatever they 
may say. Thus, said General Molesworth, for the time being we have to 
rely definitely on our own resources and such large reinforcements as we are 
getting now. If the above is a correct report of the comment made by the 
General, will it be unfair to ask that the best and the most well-equipped 
Indian troops should be brought back to India which is today herself in 
·direct danger of attack. I wish to pay at this stage my sincerest homage to 
the bravery and skill displayed by our troops in various theatres of war. 

Sir, I have year after y~r opposed the Finance Bill, but never on financial 
grounds, because I realise that money has got to be found and the war haa 
got to be won at all costs. My opposition has always been based on political 
grounds and as a measure of protest against the constitutional position of 
this country. I am prepared to make all sacrifices for the victory of the demo-
cracies but I want also a democracy for my own country. I am not satisfie4 
with the expansion made of the Executive Council by splitting up the old 
portfolios in order to accommodate more Indians. There are more Indians 
now in the Executive Council but this has not resulted in the transfer into 
Indian hands of the important portfolios of Defence, Home, or FinQonce. Real 
power resides in these Departments and these still continue to be the exclu-
sive preserve of Europeans. Then, Sir, we have an irresponsi~le and irre-
movable executive and I cannot see why a Government which does not trust 
the representatives of the people should expect trust in return. Sir, I have 
repeatedly said in this House that I yield to none in my enthusiasm for war 
effort and I do feel that the defeat of the democracies in this war will lead 
to the enslavement of all those who believe in the free development of human 
personality in a State based on social justice. I am a member of the District 
and Provincial War Committees, I am the President of the District Hindu 
Sabha, and the President of the Landholders' Association in my part of the 
-country. But neither the democratic ideology. to which I am wedded, nor 
my association with the bodies I have mentioned, make me regret any the 
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less that I am a slave in my own land and consequently I feel that I must 
signify my pr.otest against the constitutional position of my eountryin the 
only constitutional way open to me and that is by not supporting the Finance 
Bill. I should in the normal course have opposed the Bill outright as in 
previous years, but there is one consideration that faces me today and that; 
consideration is this, that whenever in the past we have referred to the consti-
·tutional deadlock in this country we have alwa.ys sa.id tha.t the initiative to 
solve the deadlock should be taken by His Majesty's Government. That 
initiative has been taken and the British Cabinet has chosen the right person 
to come here and deal with the situation. He may be here within the next· 
few minutes. Therefore, Sir, as a gesture of goodwill to Sir Stafford Cripps" 
mission, I wish to convert my usual opposition, although symbolic or em-
blematic in character, into one of neutrality. 

Before I resume my seat, Sir, I wish to express a desire which I think will' 
be generally shared by the members of this House. We are soon to have a 
secret sitting of this House and I wish, and I hope that the other membertl· 
of the House would also wish, that, Sir Stafford Cripps should attend the 
debate. I am sure he will spend his time usefully in doing so, when members. 
on both sides would be speaking without reserve. 

I wish to take one more minute, Sir, to refer to one point. I have before 
me a Memorandum submitted to the Government of India on behalf of the· 
Delegation of Indian Merchants, Traders and Landlords now resident in 
India, having evacuated from Burma. This has been presented to the Honour-
able Diwan Bahadur Sir R.amaswami Mudaliar, Member in charge of the 
Department of Commerce. I would like to refer to only one small paragraph 
in this Memorandum. It reads as follows :-

" Before the outbreak of the present war with Japan, and subsequent thereto, Indian· 
merchants and traders in Burma had sold goods to the Government of Burma or the various 
Departments of that Government. In respect of these transactions, the vendors of goods 
had received payment from time to time, but a number of Indian traders and merohants. 
had not received payment of the price of goods sold by them to the GovernmeD.t of Burma 
and[or its Departments. This was due to the fact that the Government of Burma had 
ordered all oivilians to leave Rangoon and the seat of Government itself was tranaferrei!. 
to Upper Burma. In the resulting ohaos and confusion, it became impossible to oom--
munioate their olaims to the Government for payment, and up to date payment bas not 
been made ". 

In this respect, Sir, I only wish to make one request to the Government and 
that is that the claims of these people may be registered here and an inquiry 
made from. the Government of Burma and after that the Government ox 
India. may collect the money and pay these people. 

THE HONOURABLE MR. M. N. DALAL (Bombay: Non-Muhammadan) :-
Mr. President, we have been asked to vote money for the Finance Bill. The· 
Honourable the i'inance Member in the other House implied that it would 
be as absurd to expect America to balance the Budget for us as it would be· 
to expect Russia to win the war for UEI. We have to rely on ourselves for 
balancing the Budget and winning this war The Budget can be balanced,. 
Sir, if we vote mon~y, but money will not win the war for us. Britain had 
men, materials and money, but it was not able to hold Hong Kong, Singapore .. 
Malaya and a part of Burma, because it had not the full mora.l support of the· 
people of those countries. And, Sir, we requirerl an admonition from the great 
Chinese GeneraJissimo Chiang Kai-Shek for the British Government to know 
the secret of Chinese resistance and Russia's successes in contrast with their· 
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'own stupendous failures, despite the advantage of much be~ter reso~r~es. 
The visit of Sir Stafford Cripps may be the direct result of this admOnitIOn, 
but, Sir, we are not in a position to know exactl~ to what. exte!lt Sir Stafford 
Cripps is going to deliver to us the goods. Agam, there IS senou~ apprehen-
sion in certain quarters that much valuable time may be wasted m co~sulta
tions and negotiations, while Japan is ready to strike at any moment WIthout 
'all these formalities. 

The scandal ~f racisJ discrimination against Indians in Malaya and Burma 
is beginning to embitter the hearts of our countrymen everywhere and it 
may have far-reaching consequences which th~ authorities have at the moment 
little realised. 

The protest of the Indian industrial classes against an indiscriminate 
-scorched earth policy has been sought to be misrepresented ill certain quarters. 
Without holding any brief for Indian capitalists, I may state that the reason 
for their protest is to be found not wholly in saving their own property. How-
.ever, British industrial classes are not above the motive of private profits 
and they have had to be pulled up on several occasions. What our Indian 
industrialist feels is that if there is an indiscriminate dp.struction of all pro-
perty, and if our industries are extinguished British industrialists in the post-
,war period. may have a glorio~s opportunity of exploiting this country for 
:generations to come. H, on the other hand, India were proclaimed a Dominion 
likp Australia or Canada, Indian industrialists could rely on its own Govem-
ment for a certain amount of compensation or at least for renewing its con-
cerns and industries with the support of its own Government. 

The soldier, the sailor, the pilot and all the fighting services would fight 
much better if they knew that they were fighting for their own freedom, rather 
than as it ha.~ often been said, for drawing out the chestnuts from the fire, 
for the British. The extraordinary statem~nt that there is a shortage of 4,500 
clerks in the Indian Army and the spirit of fatalism or defeatist mentality 
'would vanish, would disappear, the moment India is declared a free country. 

The Honourable the Finance Member, Sir, might feel that the whole 
fortune of this war depends upon whether he fixes his taxable limit of income 
'to Rs. 1,000 or Rs. 1,500 or upon his pet theory of national savings, but, Sir, 
money is not going to win this war. We may be able to balance the Budget 
by sanctioning the money on the Finance Bill, but what is wanted for winning 
t,he war is the moral support of the people of this country. Let Indians be 
trusted with freedom-that much coveted ever-illusory freedom-and India. 
-:will end this agony and lead back the world to the path of peace and progress. 

THE.HoNOURABLE MR. V. V. KALIKAR (Central Provinces: General): 
S.ir. in normal times the Budget proposals of a Government, whether respon-
SIble to the country or irresponsible, are scrutinised very carefully and if the 
Gove;rnm~nt is responsible that Government accepts the verdict of the nation 
and modifies the proposals accordingly. We are moving in abnormal timefol. 

, The other greatest disadvantage under which we are labouring is that the 
·Gov{;rrunent which has brought these proposals is not responsible to us. The 
people of the country have no hand practically in framing the proposals be-
cause the Government take orders in theae matters not from the prople of'the 
country but from Whitehall. Sir, in abnormal times like these and when 
the war is at th~ front gates of India. an additional taxa.tion of Rs. 12 CrOl'e8 
may not be much but this., additional taxation has to be borne by India in 
additi0Il. to' t~e ~xa.tion that sbe is -bearing since the Outbreak of the war, 
:and I understand tha.t amounts to about Ri!. 20'crores . . ' . B 
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Sir, if the Government had been responsible to Indians then in that~· 

th", burden would have been borne and borne cheerfully, but, situated as we 
are. we have to bear this burden in spite of our grievance against it because' 
WEI have no hand in framing the proposals, we have no hand in scrutinising 
the "xpenditure and still we have to bear it because the war is there. Sir, 
if w·'~ look at these proposals from this point of view, that the representatives 
of radio. ha.ve no hand whatsoever it is quite natural for Indians to feel that 
they are being crushed, and ('rushed to the utmost extent, by this Govern-
ment which is quite foreign to us. The proposals according to some may be 
good. There is a scheme of savings in those proposals; that scheme is appre-
ciated in some quarters while it is rejected by others. I think, Sir,.that Bcheme· 
may be given a fair trial, but, Sir, the question is when India is asked to bear 
the heavy burden of taxation which she is not able to bear because India is 
mainly an agricultural country and not an industrial country, there must be 
something, there must be some policy followed by the Government which. 
mlUlt induce India to bear the burden cheerfully. Sir, the policy that has: 
been followed-I am not referring to the policy that has been followed before 
the war but the policy that is being followed by the Government since the 
outbreak of the war-does not create enthusiasm amongst the people of the 
country to share the burdens of additional taxation cheerfully. People think 
that they do not get the full value of the taxation they pay and I submit, Sir. 
that the complaint of people in India is just and right. 

Sir, we, after all, are in a position where we cannot under any circumstances 
bring pressure on the Government to modify their proposals and therefore we-
are to thank the Government for whatever small mercies they have shown 
to us. From that point of view, I thank the Government for accepting twO' 
.amendments in the other House, and I hope that the amendment that has 
exempted the lower middle class from taxa.tion will give some relief to that 
particular class. 

Sir, I now come to the question of defence, about which we are told we 
have to pay a large amount and we are asked to bear additional taxation. 
-In this connection. Sir, I propose to exam.ine briefly the policy that has been 
follmvedsince the outbreak of the war by the Government. I do not blame, 
Sir. the Government of India for following that particular policy, because 
I know as the Government of India is a subordinate Government to the British 
Government they have to follow the policy that has been dictated to them 
by Whitehall. I am referring to this question specially, Sir. because the 

. Honourable the Fmance Member in his speech on page 4 says, "The recruit-
ment of officers in India has not on the whole been as satisfactory as we could 
ha.ve wished". I would remind the Honourable the Finance Member to 
look into the debates of this House during the last ten years. He will then 
find that it is not India who is responsible for this state of affairs but their-
own spokesmen like Sir Phillip Chetwode and Sir Robert Cassels who stated 
on the floor of the House that out of 400 million people in India, they could 
not get even 60 officers for manning the officer ranks of the army. That is 
a past tale. But let us look to the present. After the outbreak (·f war they 
announ<'Cd that Indians from all castes and creeds would be taken for emer-
gency commissions and they also announced. certain quotas for certain com~ 
ma,nds. Sir, in fixing the quotas for certain commands they wanted a fixed 
number of educated youths from our country. At the same time they were 
carr)ing on with the process of recruiting Europeans, Anglo-Indians and 
AU~l'aliaIi8. When they found that educated men were C9IDing forward 
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in large numbers, they rejected those men on the groundth8.t the ~uota. fixed 
for certain commands were complete. That quota system W/,loS abolished after 
a year. These young men who were rejected, not on the ground that they 
were unsuitable for the army or air force or the navy but beca'USe theqllOtas 
were finished, naturally felt annoyed when they came to know that Europeans 
a.nd Anglo.Indians were taken in very large numbers while they were refused 
admission. This state of things continued and is still continuing and I am 
afraid if no change takes place in this policy, the youths of India would n~t 
come forward in the numbers in which we want them for the defence of theIr 
country. After all they have got their self· respect. When they find tha.t 
Australians who do not allow Indians free entry into their country, who do not 
give ordinary rights of citizenship to Indians in Australia, when the Prime 
Minister of Australia preaches" Australia for the Whites", are recruited freely 
in the Indian Army as officers, how can the Government of India or the British 
Government expect the educated youths of India to join the defence forces' 
in very large numbers 1 Still, people like me who have from the very beginning 
of the war taken some interest in getting young boys to man the officer ranks 
of the defence forces, have been trying our utmost to impress upon them that 
they must take tIT the army to defend their hearths and homes. But the 
policy of distrust which has been consistently and deJiberately followed by 
the Government of India to avoid taking Indians in the defence forces of India 
has brought about this situation. Let us take the case of the technical ser· 
vices that we have discussed and that is still under discussion. The figures 
that we got the other day from the spokesman of the Defence Department 
show that'in these technical services the percentage of Indians is going down. 
Take the Artillery service. In 1940.41, the percentage of Indians was 14 or 15, 
and now the percentage has gone down to 12t. Take the case of the Engineering 
Service. There are very few Indian officers there. The same is the case 
with mechanised cavalry. I understand that the percentage of Indians is 
about 20 there. All these t.hings had a cumulative effect in damping the 
enthusiasm of the educated men from joining the defence forces of India in 
very large numbers. Who is responsible for this state of affairs 1 It is the 
Government. It is the policy of the British Government who do not want 
Indians to come in large numbers into the army. We are told every now 
and then that the money that is being raised is for the defence of India. We 
have to spend about Rs. 133 crores from Indian revenues next year for, the 
defence of India. We agree to spend that money. But let us know what 
part we play in the expenditure of it. Let us take the case of the appoint. 
ment made in the Public Relations Branch of the Defence Department. Corres. 
p0I?-dents of En,glish newspapers in India have been appointed in that Branch 
while denying the claims of competent young Indians. Now, Sir, I want to 
address myself for a moment to the que~tion whether since the outbreak of 
the war the Government of India or the British Government have really 
followed the policy of taking India into their confidence and helping India 
~o resist foreign aggression. In my opinion the answer to that question is 
m the negative. According to me the policy that has been followed up till 
now and is stiJ,l being followed is to centre all war activities in the hands of a 
fe~ bureaucrats in India without allowing the people to associa te themselves 
WIth those war activities and without in any way ha.ving any confidence in 
In~ in the prosecution of the war. It is really unfortunate, as I have 
II8.ld several times here, that our friends who were in power in seven provinces 
left. after the war broke out; otherwise in my opinion they could have used 
theIr limited power to a very great extent in finding out proper methods for 
defending India against foreign a.ggreasiQn and internal trouble., But, apart 
from that, let us take the case of Assam. After the defeat of the old Ministry 

B2 
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in Assam, Mr. Cha.udhri tried to form a stable ministry and he was given 
to understand by the Congr S8 Part Ii the Assam Le isla.ture that his ministry 
would be supported. by them. But the head of the province would not a~ 
to that gentlema.n's proposal of forming a ministry though he knew that a 
stable ministry would be formed. Sir, we all know the evil effects of one man's 
rule in the provinces. We know what happened in BhagaJpur. We know 
that the Muslim League there had decided that the ban should not be placed 
on the Mahasabha, but in spite of that the head of the province took a different 
decision and there was all that tamasM in BhagaJpur. I say tamasM because 
friends who had gone there told me-that it created a great agitation, that for 
two or three days people in BhagaJpur were saying that the Japanese were 
their friends, the Germans were their friends. I fail to understand what the 

, Government have achieved by taking arbitrary and indiscreet action like this1 
Do the Government really feel that by taking such action they have been able 
to further the war effort in India? Sir, we all want to join in furthering the 
war effort in India provided we are given complete share in the administra-
tion of the cOWltry. Even now I find attempts are being made in a section 
of the press and also in exalted circles to dislodge the Ministry in Bengal. 
The House knows from the debate that took place in Bengal that the present 
ministry is a stable ministry and it was with very great difficulty that that 
ministry came into power. But now steps are being taken to turn the ministry 
out of office. Is that the .way to help, is that a proper way of helping Indians 
to work the constitution 'I Instances like these can be multiplied and I think 
it is perfectly legitimate on the part of some Indians to be indifferent towards 
the war effort because they think that they are not taken into confidence. 
Persons like myself who want to militarise India, who want that Indians should 
be in a position to resist foreign aggression and control internal trouble, do 
desire that. all Indians should take part in the war effort. But our hands are 
weakened not on account of anything done by our countrymen but by the policy 
followed since the outbreak of the war by the Government of India and the 
British Government. Take the case of industrialisation. Industrialists 
will be able to speak with great authority on this subject, but the Speech of 
Sir M. Visvesvaraya at the last All-India Manufacturers' Conference shows 
clearly that industrialists in India. are handicapped at every moment in start-
ing industries for helping the war effort. If we had a national government at 
the centre and our own governments in the provinces such a situation would 
not have arisen. I submit that since the outbreak of the war the efforts of 
the British Government have been devised to keep the authority in the hands 
of indiviftual bureaucrats and to deny to the people the right of association 
in the war effort, and therefore we have to face this situation. 

. Sir, this side of the House has up till now 011 the occasion of the Finance 
Bill taken an attitude of opposition not on the ground that we do not want 
to help your war effort, but on the ground that this is the proper forum where 
we can register our protest against your action. But, Sir, as Sir Stafford 
Cripps is coming to India we all desire that his mission should not be sabotaged. 
Attempts are being made in certain quarters to sabotage the mission. We 
desire that he should be successful in his mission and therefore we wish to 
take u. different attitude. I therefore submit that it is not only the duty of 
Indians to accord him a warn;t welcome and support him but it is also the 
duty of the bureaucrats in India to support his scheme and see that India. gets 
freedom which is the natural desire of every citizen. Sir, my political Guru 
~nce said that S~ar&j is In~'s birt~ht ... I know that Sir, Stafford Cripps 
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will be able to solve this problem and give us tnat freedom for which we 
longing. 
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are 

THE HONOURABLE PAYDIT HIRDAY NATH KUNZRU (Uiuted Pro-
vinces Northern: Non-Muhammadan): Mr. President, the Bill before us, 
as the Finance Secretary explained, has been modified in important respects 
in its passage through-the other House. No feature of the Bill was more 
adversely c:\'iticised here than the desire of t~e Government to tax peop~e 
with incomes between Rs. 1,000 and Rs. 2,000 III respect of the excess of theIr 
income over Rs. 750--

THE HONOURABLE MR. C. E. JO~ES: May I say, Sir, that we had no 
desire to pax them at all? That is why we gave them sU.'h a favourable 
option. 

. 
THE HONOURABLE Pll"DIT HIRDAY NATH KUNZRU: You do not 

give me an opportunity of finishing. You get up and point this out as if I was 
really guilty of any mis-statement. So far as I have proceeded, my statement 
is perfectly correct. It is unchallengeable. Government allowed these people 
an opportunity, if they wanted to discharge their liability in respect of the 
tax, to deposit a sum nearly one and a quarter times the tax with the 
Central Government. We in this House suggested that people with incomes 
up to Rs. 1,500 should not be brought under the scheme. I need not refer to 
the reasons which made us oppose the Government's scheme as it stood, but 
I am glad to find that owing to an unexpected point brought forward in the 
other House Government have had to yield and a modification has been made. 
the result of which will be that only people with incomes between Rs. 1,500 
and Rs. 2,000 will be taxed or in the alternative required to deposit a certain 
sum of money with the Central Government. While it is a matter of satisfac-
tion to us that the changes to which the Finance Secretary drew our atten-
tion have been made in the Assembly, I should like to draw his attention and 
the attention of the House to the fS:ct that certa.in postal charges have been 
enhanced. The announcement has appeared in today's papers. They relate 
to inland money orders, the recovery of sums in respect of value payable articles 
and the insurance of postal articles. We were told in the Budget Speech by 
the Finance Member, and I think we were told by the Finance Secretary also. 
that some postal charges were going to be raised and some of them were speci-
fically mentioned in the Budget. What I should like to know is whether the 
charges that have now been enhanced were contemplated when the Budget 
was presented or whether they have been enhanced because of the changes 
made in the Finance Bill in the other House? The second point on whi'Jh I 
should like to have information, Sir, is the liability of India in reSpect of goods 
obtained under the Lease-Lend Act. The matter was discussed in the other 
House but the remarks of the Honourable the Finance Member as reported 
in the papers still leave the position obscure. If he has been correctly re'ported, 
he said tha.t the liability of India would amount to Rs. It croras only. If 
tha.t is correct, I should like to know whether he was referring to the current. 
year or to the next vear--

THE HONOURABLE MR. C. E. JONES: N'ext year, Sir. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: If that is so, 
why should provision be made in our Budget in respect of the paymt'llt for 
those goods as if we were liable to pay Rs. 34 crores. . 
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THE HONOURABLE Ma. C. E. JONES: It has not; Sir. Provision 1ut& 
been made for the payment of Rs. II crores. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: So far as the 
Budget Spee~h of the Finan",e Member is c~n'Jerned,hc poi..'ltcd out that he 
was making provision for Iniia's Iig,bilityas though it wouldhavo to be met 
in cash. I am not quoting his exact words, but I am merely paraphrasing 
what he said. How~ver, I trust that the Fin!l.n~e Secretary when he speaks 
will make the position clearer than it stilI is. . 

Sir, I should like to make a few suggestions with regard to the acr,mnulat-
iug sterlin!j balan'?cs of the Government. I am one of those who whole-
heartedly !I,pprove of the poli ~y so far adopted by them in respect of the re-
demptio}1 of the sterling debt. I think they deserve everJ credit for having put 
forwarJ to the higher authorities the view repeatedly expressed by India.n 
public me.a a11'.1 it is a· m'3.tter of satisfa'.ltion to us that the sterling debt 
-of the Central Government has been practi~al1y wiped out. But the sterling 
balances that are accumulating may still be nsed in other wa.ys to our advantage. 
During the Bud~et debate I sug~ested that curtain Statc Railways which were 
stilllmder Compo.n,v-mang,gement sho'lld be brOUf!ht. under State-management. 
These Railwavs are the Bengal Nagpur, South lndiltn an:! the Madras and 
'Ho'.lt,hern Md-hratt'l.. The total capital involved, that is the share c.apitaJ 
that w.ill have to he pair.! by Government if it takes o\'er the management of 
the~', 1.i'lCS, woahl amoant to about £9 million only. Of course, it is true that 
{~o\"ernment eannot t.;1ke over these lines unless they recei-ve the help of the 
Reerctary of St!l.te, but in view of the S3.n ~tion givpn by the Secret.ary of State 
t.o t,!'!e repayment of the und.ated loans, r trust he \\'illhitve no objection to 
allowin~ the Government of India to m!l.ke use .of their sterlin~ balances to 
<:il.rr,v out. the me'3.SUrdS suggested by me. 

Another me'iosure of this kind, whi0h I should like to place. before Govern-
ment is the rep~yment of the sterling debt of the Port Trusts. The total value 

1 P. M. 
of their uebenture debt also, so far as I can sce, a.mounts to 
about·· £9 millions a.nd here again with the help of the Secre-

telr," of State they can payoff this debt. I realise that the slims involved are 
llot large aud that considerable balan'les will still remain at the dispoaal of the 
Government. :Nevertheless the suggestions that I have made appear to m,e 
to be somewhat important and are certainly in accordance with public opinion. 
Besides, there is no reason why Government should not take the steps suggested 
by me since their point of vIew in this matter, generally spea.king, seems to 

. he the same as O:lI'S. " 

(At this stage the Honourable tile President vacated the Chair, which was taken 
by the Honourable Sir David Devadoss.) 

There are two other suggestions, Sir, in this eOmlection that I should like 
to pnt forward. They relate to the ownership of what I would call the souroes 
of power. I refer to oil and coaL There a.re two Oil Companies in this country. 
Their total capital was only about £2 millions in 1928 when the Tariff Board 
considered the question of granting protection to the oil industry. I do Dot 
know what their capital is at the present time but, whether it be large or sm.aJl, 
1 t·hink that the production of petroleum, becl!.use ~f its importance from the 
public point ofyiew, because of its being, if I, ma.y say so, one of the basic raw 
materials required by the country, be brought under Govermnent control. 
The same a.rgument applies to coal, and in regard. to coal I am on even stronger 
ground than in respect of petroleum. The ownership of coal is vested in 
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"England in the Sta~. . It is true ~hat t~l' a~QistratioD still c~ntinues in 
the hands of the capItalists but HIs Majesty s Government haVIng&ccept-
~, at any rate in part, the principle of thE" nationalisationof. c~, I.cann~t 
see how they can object to the accf-ptance of thE" same prmOlple ,111 thJS 
-country. It is true that the nationalisation of coal does not form ,pan of 
the scheme for the repayment of the sterling debt but if we have money at our 
disposal, and we have a considE"rable a1110:111t of it, there is no reason why 
we should not use it in the direction suggested by -me. The Coal Com-
mittee drew our attention to the disadvantages of the present state of things 
and suggested certain urgent reforms. I do not know to what extent they 
have been carried out but it is obvious that thE" conservat,ion of this 1l101:!t 

- important source of power will be best. achievE"d if it is owne~ by the Stat.e. 
Sir, these are the suggestioils that I wanted to make with regard to t.he 

utilisation of the sterling balances of the Government of India. 
I should like to say just one thing more of a financial character before I 

,deal with the important problems thrown up by the war. In NovembE"r la!it 
when the amendment of the Income Tax Bill was under consideration I \"(-:n-
-tured to draw the attention of Government to the sE"rious injustice which t.he 
present law does to joint Hindu f-l.mili"s. My remarks annoyed the Finance 
Member, but I venture to draw the attention of Government again to the 
hardships under which meinbers of undivided Hindu fa.milies still labour. 
"To the extent that income-tax has been enhanced or surcharges of im'ome-
tax have been imposed their burdE"ns have become proportionately heayj~)r. 
It seems to me, Sir, that whatever purely legal and technical arguments may 
be urged in defence of the existing system no 1110ral defence of it is possible. 
I therefore press the desirabiIity-'-I should rather say the necessity-of 
.ehanging the law in this respect at an early date. 

And, now, Sir, I shall deal with. the problems which have arisen in conse-
,quem'(' of the war. The first point I should like to refer to in this conneetion 
is the shortage of wheat in the country. The matter has been discussed hfll"e 
-already but t.he situation has deterior~ted to such an extent that it is necl1s-
sary for us io draw the attention of Government once more to this import,ant 
question. We have been told that Government are alive to the urgenc'V of 
the mat,toer and that they will t.ake adequate steps, when the next crop is 
harvested, to see that the public interest.s are safeguarded. Now I know t,hat 
& Wheat Conference was held recently and that another Conference will be held 
-on the 6th and 7th April. But I should like to have some indication of th(' . 
policy which the Government have in view and the steps that they propoHe ' 
to take to control the. wheat stocks iu the countrY so that.a situation similar 

,to the one that prevails at present may not arise agaui. The shortage of 
wheat, Sir, is causing a great deal of hardship, and the adulteration that it! 
going on in consequence of it is affecting the poor people, relatively spea.king, 
more than the rich people. The rich people too are suffering, but. it has been 
-represented to me by persons here who are taking a keen interest in this matter 
t~at it .is impossible for the poor people to get pure flour of any kind. Besidtls, 
SIr, this has caused a great deal of panic. It is necessary 'or Government, 
therefore, to take a m«;,re active interest in the matter than they have done appa-
rently and to make It clear to the public that they mean to do all in thflir 
~wer ~ relieve the situation a.t an early date and to deal with it comprehen-
BlVely 111 the near future so as to prevent wheat from being buried unrl",r 
'.ground for private p~t. ' 
_ The next point, ~, that I shou.d like to refer to re14t~ to the Indians 
!UlCeylon and the refugees from ~urma and lfalaya. _,. We kr.ow what 11808 
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happened in the case of Burma and Malaya. We do not want that that story-
should be repeated in the case of Indians who want to come back from Ceylon. 
I want to know from Government, therefore, what steps they have taken to-, 
facilitate the evacuation of the Indians who want to come back to their mother-
land. I am aware that this is a matter to which the Indians Overseas Depart-
ment is devoting attention. But the House &8 a whole, and the public, whose 
minds are exercised on this point, would like to know what steps Government, 
have taken so far in this connection, what representations they have made to-
the Government of Ceylon and what measures have been.a.dopted to provide, 
the shipping facilities that will be necessary to bring over those people who, 
want to return to India. 

I shall refer now to Burma and Malaya. It will not be necessary for me 
to refer at length to Burma. The position of the Indian refugees from Burma 
wa;; dpbatpd the other day in connection with the Adjournment Motion moved by 
my Honourable friend Mr. Muhammad Husain. Many points were considered: 
thpl1. bllt therr are stilll'lome to which I think it is necessary for us to draw' 
thl' attention of the Government immediatelv. I understand that at least till 
f(>rently there wpre no Indian campI:! bet,,:'een Monyva and Pallel. Monyva 
i;; in Burma and Pallel is in Manipur. I understand that between these two' 
stages there were, till recently at least, no camps provided for Indians. But· 
there were at least three camps provided for British and Anglo-Indian evacuees' 
bt-tween Tammu and Pallel. That is within the State of Manipur which could 
bp controlled by the Government of India. I should like to know how such a, 
situation arose and what steps Government have taken to remedy it? It is 
bad enough that our countrymen should be discriminated against in other' 
countries, but it il:! absolutely intolerable that they should be treated as 
pariahs in their own country and that Europeans and Anglo-Indians should 
be given preference over them. I am sure that no non-Indian member of' 
this House will for a moment approve of such an arrangement or .will desire, 
anything but complete elimination of all distinction between the treatment 
of Indian and non-Indian evacuees. 

Another thing which Government should attend to is the provision of" 
information regarding the rout£' I have mentioned to intending evacuees .. 
At present the people who need them have no information whatsoever about 
thpm. They do not know whether they will be able to rest with safety at the~ 
end of the day : they do not know whether they will get the necessary provisions 
and so on. They ought to be supplied with the necessary information and 
arrangements should be made both in Burma and in India to provide for' 
the evacuees the bare facilities that are absolutely necessary in ordpr to enable-
thpm to travel under fairly safe conditions. 

Then, Sir, at the railway station at Dimapur I think there ought to be a 
larger staff to deal with the evacuees. I have been told that the staff there is 
quite insufficient to cope with the railway traffic that passes through Dimapur. 
If the staff is not enough, Government canea.sily take steps to strengthen it 
so that the evacuees may be put to no unnecessary trouble. . 

Apart from all these things, Sir, I should like the Government of Indii.-
to have a representative of their own at Tammu and at the various camps-
ill India. I know that the Assam Government can be asked to deal with .. 
them under the control of the Central Government. But I think that the Gov-. 
ernment of India ought to ha.ve these camps under their direct control. I have· 
been told that the Assam Government have appointed a few planters and their' 
wives to look after the evacuees. I a.m further told that they will be pa.id'. 
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about Rs. 25 a day and that their cost of transport will be borne by Govern-
ment. I should like to know whether this is true 1 If it is true, it is one more-
example of the manner in which this country is governed, of the extremely 
unsympathetic and unimaginative ~ttitude. of the officials. It is obvious t~t 
the evacuees can be dealt with satISfactorily only by people who know their 
languages, Telugu, Tamil, and so on. The Assam people will know Bengalee-
and to a. certain extent Hindi, but they can not deal with the other languages. 
Besides, I do not think that anybody can look after the refugees with the-
same sympathy as Indian officers can. If, therefore, my information with 
regard to t,he appointment of planters and their wives by the Assa.m 
Government is true, I ask that this arrangement should be terminated 
as early as possible and that the Government should appoint Indian 
officers immediately to look after the welfare of the evacuees. Lastly, I 
yenture to suggest that some official belonging to the Emigration Depart-
ment, preferably the Secretary, and two non-officials, for in.stance, members 
of the Standing Emigration Committee, should be sent by Government to. 
A.ssam and asked -to go over the route between Imphal and Tammu. I know 
that the conditions under which they will have to travel will not be easy. 
I do not know how many of them will be prepared to undertake this task, 
but if non-officials are available I think -they should be sent there, so that 
they mlj,y study the situation and make the necessary suggestions to Govern-
ment. I read in the papers the other day that the Honourable Member for 
the Overseas Department himself intended to go to Assam. I am entirely 
in favour of his doing so, but I suppose even if he goes there it will be desirable-
that Mr. Bozman and two Members of the Legislature, preferably members. 
of the Standing Emigration Committee, should go with him or, if possible. 
should go there earlier. 

Now I should like to say one word about Malaya. The troubles ofthe Malaya. 
lndians have been placed forcibly before Government by those people who have 
returned to this country from n~rious parts of Malaya. In a speech delivered 
at the last meeting of the Federati011 of Indian Chamber:,; of Commerce the-
account that was give1l by one of the evacuee.,;, Mr. JUlllmabhai, of the plight 
of the Indians ther~ and the discrimination exercised against them was shock-· 
ing. We han' been told that in Burma the aeroplanes were used ill the first· 
instance for the evacuation of British and Anglo-Indian passengers. [hope-
that my Honourable friend Mr. BJzman will be able to give the House more-
definite information on this point than he could on the 18th instant. But in 
Malaya the treatment meted out to Indians was outrageous. The cowardice. 
and callousness of which the British coIimlUnity of Penang have been guilty Can_ 
hardly be paralleled by anything in the history of England's relations with India. 
So far as I know, no Asiatics were given any facilities for evacuation; even 
Asiatic ladies were not allowed to be evacuated. In...,Singapore I understand 
that the first and second elasos p,1s"ages were provide<!"more readily for British 
and Anglo-I1ldian passengers than for Indian passengers. Apart from this I 
understand from Mr. Jummabhai's speech that while non-Indians and non-Cey-
lonese were provided with free passages and good ships, Indians had to pay for-
their passages and were, at least in one or two cases, provided with ships which 
were not thoroughly seaworthy. I do not know whether any representation on 
these points has been made to His Majesty's Government. My HOfl.Ourable friend 
Mr. Bozman said in another place that some representation had been made with 
regard to the non-evacuation of Indians from Penang, but I gather, llotwith": 
standing what the Governor of Malaya said in his speech, that the British 
evacuees from Penang VI'"ere enteltained at Government House after their arriva.l 
at Singapore. I will add to this only two points. I understand that Indians 
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returning from Malaya were not allowed to land at Colombo and come to 
India 1:.hrough Ceylon. I should like to know what steps the Go~ernment of 
India took when they came to know of the refusal of the Ceylon Government 
to let the Indians land. They would not have stayed there long in any case. 
However short the stoqks of rice and other cereals may have been in Ceylon it 
would not have made much difference had the Indians arriving there been 
treated in a marc huma.ne way. Lastly, Sir, I should like to draw the atten-
tion of the House to the fact that when the ship containing Indian evacuees 
arrived in Batavia and some people wanted to go to the shipping office they 
were not allowed to do so ; they were asked to wait for the British Consul. 
The British Consul was written to but neither he nor his assistant turned up. 
Have the Government of Indil~ taken cognisance of this matter and brought 
it to the notice of His Majesty's Government .? . 

Sir, the facts that I have mentioned show more forcibly than anything 
that wc can say the humiliating position that we occupy in the Empire. Owing 
to the attitude adopted by His Majesty's Government towards India, Indians 
are treated as helots throughout the world. It is time that this policy were 
changed and that the British Government took steps to see that in their own 
Empire at lea"t the Indians received that tre<1tment and were aecorded that 
.status which is their due as common eiti7.en>l (if the British Commonwealth. 

Sir, 1 shall now pass on--
THE HONOURABLE THE CHAIRMAN (HiI' David Devadoss): Will the 

Honourable Member be much longer 1 

THE HONOlCRABLE PANDIT HIHDAY XATH KUNZRU: I shall take 
.about 15 minutes more. 

THE HONOURABLE THE CHAIRMAN: Then I think it will be better to 
.adjourn. TIll' Honourable the Leader of the House. 

THE HONOUR.ABLE MALIK SIR FIROZ KHAN NOON: Sir, after con-
sulting His Excellency the Commander-in-Chief and the Leaders of Parties in 
this House I am now in a position to ask you, Sir, to fix Thursday, the 26th 
March, for a secret session of the House to discuss the war situation. 

THE HONOURABLE THE CHAIRMAN: I appoint the 26th of March for a 
secret session of the House. 

The Council then adjourned for Lunch till Three of the Clock. 

The CowlCil re-asselibled after Lunch at Three of the Clock, the Honour-
;able the Chairman (Sir Thvid Devadoss) in the Chair. 

THE HONOURABLE PANDlT HIRDAY NATH KUNZRU: Mr. Ch&irma.n, 
I was dealing ·wit.h the position of Indian evacuees from Burma and Ceylon when> 

-the. House adjourned. There is one very important point relating to them 
'which I have still to deal with. It relates to the financial plight in which 
~ese people and those who depended on the incomes they drew from Burma 
.and Malaya find themselves. Many of them have either lost all the PI:operty 
that they owned in these countries or have lost the income on which they 
-depended. They are naturally turning to the Government to help them at. 
·this juncture. They ask that they should be exempted from income-tax in 
respect of that portion pf their income which they receiTed from these countries. 
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:Moreover they are not asking for permanent exemption .• · They are for the 
present ILsking only for the suspension of the income-tax. I think this relief is in,. 
,equity due to them. ThiS point was raised in the other House by my friend 
Sir Annamalai C;hettiyar. He dealt with it fcrcibly and eloquently and I think 
that the view he express'd, which is the view plac('d before Govemment directly 
by the sufferers, is one that .deserves our support. Again, Sir, many of these 
people had invested money in war bonds. in the savings banks, in co-opera-
tin' credit societies and so on. What will be the position of such people 1 
Will their claims be rec:)gniscd by the British Govemment 1 They can legiti-
mately ask that the Britiqh Government should in these matters honour their. 
obligations, for after a.ll the affairrs of Burma are completely under their (;outro1. 
I do not know what the position at the preSe!lt time is, whether the men who caa 
-give proof of having invested mouey in any of the ways mentioned by me can 
on the security of the papers that they have be allowed any advance by the 
-Government of India. I do not know whether mv Honourable friend the 
Finance Secretary or Mr. Bozman will be abl{· te give ~e any reply on this point, . 
But if they are unable to answer it today, it is certainly a point which deserves 

.serious examination at their hands. Lastly, Sir, the question of compensation 
to people who have lost their property, particularly because of the action of 
the authorities, should be sympathetically considered. This was referred to the 

.other day in the House and Mr. Bozman said that it would have to be con-
sidered by the legal advisers of Government. I hope that the matter will be 
looked into without unnecessary dela.y. These people who are in great 
· distrp3~ deserve speedy and adequate relief. 

And 110W, Sir, I I'ha1J pass on to the question of (Jur security and the consti-
· tutional problem. As a secret session of this House will be held very soon and 
.as some of the questions relating to the p~sitioll of Indians in the Defence 
Department have bean dealt with by my Honourable friend Mr. Kalikar, it 
will not be n~ces3a.ry for me to detain the House long in dealing with this 
matt:'lr. I endors~ what my Honourable friend Mr. Kalikar said with regard 
to the position of India,1S in the Defence forces, particularly in regard to the.· 
paucity of em,el'gency commissioned officers. We are told that a sufficient 
num ber of qua-lified India.n young men cannot be found, but the real reason for 

·the small !lllmber of Indian officers, it seams to me, lies in the unwillingness of 
· the authorities to appoint Indians as officers in the earlier sta.ges. 'When the war 
broke out for months they tried to depend entirely on men belonging to their 
own community. It was the British community in India that was tapped 
fir~. The Anglo-Indians were looked to for the supply of officers next, and 
IndIans eame la.st of all. And when they have been obtained they are being 
vp.ry unfairly treated. General Hartley looks at me with some surprise. Well, 
I have received so many compla.ints in regard to the treatment of Indian officers 
that it would be impossible for me to deal with them in deta.il today, but I can 

· Maure the authorities that I am not briilging a charge ~hich cannot be sube· 
ta.D.tiated.. I am compelled to bring this point to the notice of the Government 
because not one or two but a pretty large number of Indian offioers have 

:spoken to me on the ·subject. There a.re instances, Sir, in which senior 
Indian officers haVil been put in .positions subordinate to those who are junior 
to them. I have bee.n supplit'd with names to convince me that this complaint 
is perfectly genuine, but it is obviously impossible for me to place these names 
before the authorities. I dOllbt, Sir, whether if'they are di8posed to inquire 
into the matter this charge will be denied. ' 

Sir, the entire attitude and policy of the Government .with regard to our 
,defeD.(''C is open to the most serious criticism. I am not dea.!ing, Sir, with the 
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distant past no'W. I a.m concerned. with the situation as it has developed dur-
ing the last two and a half years. It was obviously necessary that the arrange-· 
ments for our defence should be nationalised, but every request of ours to· 
achieve this purpose has been unhesitatingly turned down. No Citizen Army 
has been created, nor do we still see any sign of readiness on the part of the Gov-
ernment to bring such a force into existence. Again the proposal for the· 
establishment of a Home Guard in this country, which would have strengthened 
the morale of the civil population and enabled them to know what was meant 
by self-defence was opposed by the authorities, and all this has been done on 
thE" ground that we have not got a sufficient number of rifles in this country. 
~n anything amount to a stronger condemnation of the policy followed by the-
authorities than the paucity of rifles on a!!count of which, as General Hartley 
admittf'rl in thi~ House the other day, even all the soldiers who were being 
drillerl <'ould not be armed. Even in spite of this situation, this deplorable' 
situation which reflects serious discredit on the Government, I venture to· 
think that my proposal for the establishment of a Home Guard deserved 
bettt'l' treatment at the hands of Government. I am glad, Sir, on this point· 
to have received the support of a British newspaper in Madras. Writing on 
the debate tha~ took place in this House it said :-

"It should have been endorsed notwithstanding the Commander-in-Chief's. 
assertion that the current shortage of men and instructors prevented any div61'8ion of' 
qualified mcn from the task of training the new army to that of forming the Home Guard .. 
'When the Home Guard was formed in Great Britain, it provided its own instructors and-
larg-el~- o.nlll"d itself. Its instl'unt.ors were old soldiers. of whom there is no lack in India. 
Its wpapons were pitchforks, sharp-edged spades, old swords, shot-guns, pistols and. 
re\'oh-el's of ,'arying ages, knu(,kle dusters and s8.I\dbags, anything calculated to stop the 
enel~ly if ('aught. unaWB1'es. For a yea·r 01' more this strangely annpJ force kppt watch 
and ward ill the United Kingdom while the for('e9 ann t.h" workshopR stron' mightily to 
re-pquip the Anny with modern weapons ". 

Sir, what was done in England should have been possible here. If it has 
not been done it is due not to its impossibility but to the unwillingness of the-
Government to trust the people even at this juncture and mak.e them responsi-
ble for their defence to the maximum extent possible. 

And, now, Sir, we find that discrimination against us has been introduced-
or increased even in the lower ranks. We know, Sir, that a number of womell; 
clerks have been appointed in the Defence Department. Their total number 
is 434. Of these 297 are Europeans, 123 Anglo-Indians and only 14 Indians. 
and as if this was not enough the Women's Auxiliary Corps has now been 
started. We are told that there is a serious shortage of clerks in the Army and 
that women can do certain kinds of work better than men. I have no doubt. 
that there is a shortage of clerks in the Army but the shortage is dae to the fact 
that the Army insist on the acceptance of a liability for general service'by the-
clerks. If the women who are going to be appointed had accepted this general 
liability Government would have been perfectly correct in saying that they 
were compelled by the shortage of clerks to employ women clerks, but all kinds· 
of facilities are to be given to them and the members of the Women's. 
Auxiliary Corps, This being so, Sir, I cannot understand why women should 
have been employed when large numbers of unemployed men are available in 
India, Sir, the reason seems to me to be conta.ined in the announcement made-_. 
b:r the Associated Press with regard to the establishment of this Corps, •• Wo-
men are intended "., it said, .. to repla.ce for active service young men who a.t-
prese-nt are engaged in office work which women (an do", Obviously, it seems· 
~o ~e on reading this, that the women are required to repIa.ce Britishers em--
ployed on desk duties in the General Headquarters or in other bra.nches of the: 
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.Army and perhaps the authorities desire tha.t these Britishers should be 
-replaced by Britis~ w?men. I! wO?Ien are partic~la~ly fit fo! .af!Y kin~ of 
. work , I have no obJectlOn to thell' bemg entrusted WIth It. _ Buht 18 unposslble 
·to believe that they can make better typists or stenographers than men. The 
:reasons, therefore, that have been given for the establishment of the Women's 
Auxiliary Corps do not seem to be such as can stand a close scrutiny~ .Sir, 
.racial discrimination has so permeated the Army and the other Defence serVIces 
.that it seems impossible. to persua.de the'a1lthorities even now to take a more 
_-statesmanlike view of their owri interests. I think that the drawbacks to which 
I have draw"q the attention of the House, - and the distrust which 'prevails 
:between Government and the people will come to an end only with the 
establishment of a National Government in this country. So long as the 
-present authorities continue to enjoy power in this country, Indians will 
suffer from serious disabilities, and th-e best interests of their country will 
-.be subordinated to the interests of Britisners. • 

Sir, this brings me to the constitutional problem. -The British Govern-
ment is not unaware of the strong feeling that exists in this country on the 
subject of constitutional advance, but they have taken as yet no steps to assure 
the people that they are willing to part with power. They ha.ve so fa.r asked us, 
whenever we h'l.ve demanded transfer of authority to Indian hands, to read the 
declaration made by the Viceroy on August 8th, 1941. That declaration wa.s, 
in my opinion, open to serious objection on two grounds. I am entirely in 
'favour of the protection of the rights of the minorities, but I am not prepared 
1io accept the view that the final decision of the question of constitutional 
,advance should rest in the hands of the minorities. They cannot in fairness be 
allowed to become the arbiters of our fate. Let me repeat that no fair-minded 
man in this country would be against the provision of measures which would 
enable the minorities to feel that they can play an honourable part in the future 
of this country. But it is wrong on principle that the fate of the whole country 
should be allowed to depend only on one section of its population. The second 
ground on which this declaration was open to objection was that it showed that 
the British Government did not recognise their own responsibility in this con-
nection. They thought that they could stand aside and watch tho differences 
between Indians themselves which perhaps they believed tended to make 
their rule more secure. But they find now that the old policy of" divide and rule" 
may spell ruin to their interests and may be as dangerous to them as it is dan-
gerous to this country. I am glad to find that His Majesty's Government 
have apparently altered their opinion in regard to their own responsibility for 
the settlement of the constitutional problem in this country. The international 
situation has compelled them to re-examine the matter, to search their own 
hearts and to propose a solution which ma.y enable the democracies to 
receive the help t.h'l.t they need to achieve viotory and to make the world 
safe for jnstice and freedom. Sir Stafford Cripps has come to this country 
on behalf of the British Cabinet to &Ssure us that His Majesty's Government 
are prepared to place trust in Indial,ls and to make them feel that the sacrifices 
that they are making will be to the advantage not merely of other 1J0untries 
b?t also of their own. I do not know, Sir, what proposals he has brought with 
~m on behalf of the Cabinet. But the despatch of a man of his position and 
VIews makes one feel that the time may be near when the differences which have 
.lInhappily divided those who are fighting on the same side may soon be healed. 
. The Prime Minister in the announceIQ.ent 'which he made on, the sUbjeo,t 
1D the House of Commons said that the solution which the Ca,bineli had.arrived 
:at was just and final. We shall hold our opinipnin.suspense ~U we know wha,t 

~ i J: . . . .. 
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it is. ' Meanwhile we desire to expreBS our goodwill towards Sir Stafford Cripps 
who is His Britannic Majesty's a.mbassador in this country. We have so far' 
as a protest aga.inst the policy of the Government voted every year against 
the Finance Bill, but as it appears that His Majesty's Government ar~ now 
prepared to revise their opinion, we too are prepared to adopt a new attItude. 
Not knowing what their proposals are we cannot go so far as to support the 
Bill, but to show our goodwill. towards Sir Stafford Cripps my Party has 
decided to maintain a neutral attitude. Sir, self-government at the present 
time is not a privilege. It is a serious responsibility. This responsibility, this 
grave and onerous responsibility, can be undertaken only if the British Gov-
.ernment 'part with power without further loBS of valuable time. The 
enemy is thundering at our gates. Our responsibility in regard. to China. and 
ourselves anci the Middle East is heavy. It will not be easy to fulfil it in any 
case, but if there is to be any chance of its fulfilment. statesmanlike action 
must be taken immediately, so that the people of the country may in the· 
short· time that remains to them throw themselves with all their energy into 
the task of saving their country and the democratic countries aBSociated with 
it. Sir, on these grounds I shall refrain from voting against the Bill and as I 
have said my Party will adopt the same attitude. . 

THE HONOURABLE HAJI SYED MUHAMMAD HUSAIN (United Provinces. 
West: Muhammadan): Sir, year after year in this House the Finance Bill 
comes and we have to vote the money which the Government spends on the 
administration. This year as in the last year we are asked to vote a consider-
able sum of money on account of war expenses. I can assure the House and 
the Govprnment that we arp ready for a purpose like that to vote. We are 
also ready for collecting more money, not only for the purpose of defence but 
also for the purpose of offence. It is our duty. But please consider one thing. 
Do all that is in your power to make us realise that this war is our own war. 
How can you do that 1 Yo,! can only do that by establishing confidence in 
the mind of the public, by treating India justly in proportion to the share that 
she is taking in the war. This is no time for bargaining and haggling on the 
matter of constitutional reforms. It is the time for a clear cut policy, for say- . 
ing " Yes" or " No " to Indian aspirations. As my Honourable friend just 
now pointed out, His Majesty's Government seems to be today in a mood to dO'· 

. justice to India., and for that reason they have sent their representative with 
·the full confidence of the Government to discuss the situation here. We do· 
Dot know wha.t those just conclusions are to which His Majesty's Government 
has come, but I hope thatthey are such as will 'be acceptable to the country. 
His Majesty's Government knew the desire of the country very well indeed, and 
if now, when there is no time left for mere promises or delay, they have sent a 
clear cut scheme, let us hope that it will be acceptable to Indians in general. 
My Honourable friend in this connection referred to the question of minorities. 
Let me say that, while the duty is cast on the British people to part at this. 
juncture with their power, the duty is equally cast on Indians to come to a just 
settlement between themselves. If we fail in that duty and if we behave with 
each other like bania8 and start haggling over the pennies and the pounds, a. 
settlement will never be reached. The minorities' question in other countries 
is different to what it is in this country. In most countries minorities are not 
communal or religious minorities. They are usually racial. But here the 
question is more acute because unfortunately the minority question is notlring 
but communal or religious. If you put your finger on the religious pulse of' 
an Asiatic you will find that it beats very strongly. It is said that a minority,. 



IXDIAN FINANCE BILL 379' 

may be a substantial minority, has no right to put obstacles in the way of the 
whole of India.. I would say, " Yes, but the whole of India. includes that huge-
big minority." India. is a most wonderful place so far as the people are con-
cerned. / It is not a country, it is a continent, where, if a petson livirig in one-
province goes to another province, he finds that he is a stranger as a German 
or as an Englishman in that place. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: N~. 

THE HONOURABLE HAJ! SYED MUHAMMAD HUSAIN: I say Yes. My 
Honourable friend can have that opinion, but I will certainly say Yes. If one 
goes from the North to the South, one will find that the very constmctionoI 
the human body, the colour, the language, the structure, culture and every-
thing is-so entirely different that it is not possible for you to find similarity. 
Go to Bengal and see the structure of a Bengali and go to the Punjab and see 
the structure there. Not only that, but see how he feels in his mind and 
thinks in his brain. He feels entirely differently to people living in another 
province. If that is doubted, I do not know what can be admittf'd. It is for 
this reason that in India the words" Muslim" and" non-Muslim" have been 
used to denote one interest on one side and many interests on the other. The 
word "Hindu" is so loosely used that it, applies almost-to every non-Muslim 
living in India and thus the question of the Muslims as a minority has became 
prominent. As a matter of fact, Hinduism includes so many people of so 
many convictions and faith that it is not possible to reconcile them. Go for 
instance to Central India, Hyderabad or Malabar and you will find that some 
of these people are not allowed to come in a room where food is taken by men 
of their own religion. You will find that there is nothing in common. In the-
Census the word" Hindu" includ.es Untouchables, Aborginees and so on and. 
that has put the Muslims in the minority. Otherwise the Muslim would have-
had a claim if not to be a majority at least to be equal to any communitv in 
this I'ountry. But that is neither here nor there. • 

THE HONOURABLE MR. P. N. SAPRU: I am sure that Mr. Jinnah wiH 
claim domination over this country one day. 

THE HONOURABLE HAJ! SYED MUHAMMAD HUSAIN: You will admit 
that he has not done so far. What he wants he has said .. It is this, " Let us 
live and let Jive. We want honourable settlement of the safeguards for our 
existence". But you want the domination of everybody in this country. 
You had your time and yc;m have proved it and you repent on it. Never mind. 
Let both sides be prepared for sacrifices and it is only then that the question 

_ of Indian reforms and constitution can be settled. Whether it is Mr. Jinnah 
or anybody else, let everyone give up the idea entirely of trying to dominate 
any minority living in this country; it is only then that some settlement can 
be reached. I hope the British Government, -who are blamed for .- divide and 
rule" policy will approach this question properly and justly an1 let 11S fe.el' 
that this is our war. - , 

The other thing that I want to mention is that Honourable Members know 
tha.t for the last 23 or 24 years there have been many public agitations in India 
against the Government-from non-co-operation, Khilafat movement, right 
up to today. What does a man in the street think about the British Govern-
ment ~ Let me frankly tell you-and I hope you realise-that he has no good 
word to say about the British rule. It may be right or wrong. I am not dis. 
CUBBing the merits of it, b'lt, it is a fact that propaganda and agitation is going 
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-on in the' country agairn!t the British rule among the masses and that ill res-
ponsible for creating this feeling and it is there. Therefore, it is no good deny-
ing or ignoring the fact. Let us face the fact that tOday there exists among 
the masSes a hatred for the Britishers. . If they cannot remove it altogether-
and it cannot be done in a moment's time-they should not enhance it at the 
present jnncture when so much goodwill of the people of India is necessary for 
the successful prosecution of the war; no act should be done which would in-
crease that hatred. Wc have had discussions on the floor of this House about 
racial discrimination. Those discussions and the facts which led to those 
discussions did not directly concern the man in the street. The attitude of the 
British soldiers towards the public is one of the things which have to be taken'. 
notice of. I admit that individual cases do occur; they haw occurred in other 
countries, they may occur here. Sometimes, Sir, a foolish person does a thing 
and gives a bad name to his whole class. The present mood of the people of 
this country is such that more attention should be paid to this matter. There 
fJhould be no estrangement or hatred between the civil and the military. No 
doubt the military is there, particularly at the present juncture, to fight fo;r us, 
to protect us and to defend us but we can not ignore those cases in which we 
get something from those very people which makes us hate them. I think 
about three days ago the papers published the incident that took place in 
Eareilly of the soldiers eoming there in the bazaar and having got drunk there 
doing all sorts of mischief. They were arrested by the police; some were deta.in~ 
00. and some were sent away. Instanct-s and reports from Bombay and Poona 
are also not wanting. Therefore it appearfl that from one end to the other end 
.of India in some places we find that these things have occurred. What I say 
is this : these things should not be condoned but serious steps should be taken 
to stop the repetition of such incidents which increase hatred in the mind of 
the people. '. 

Now let me say that I do not confine myself to the British soldiers alone. 
I know and I have had reports of Indian soldiers also, although not as many 
as those about British soldiers, but I have had reports and some of them I 
believ~ to be true in which case the Indian Roldiers also did not behave properly 
with the people. 

THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAS (Punjab: 
Non-Muhammadan): wm you cite an example 1 , 

THE HONOURABLE HAJI SYED MUHAMMAD HUSAIN: I hope y'ou 
will meet with one of these incidents yourself and experience it personally. 
However, I will give you one, which I myself saw in the Meerut Nauchandi 
Fair. Anybody who has seen that Fair will know that it is a very crowded 
pla.oo. There an Indian soldier wanted to purchasp something. He pulled 
-out a gentleman who was already purchasing some articles from inside the shop 
and on his protest he pulled his turban away and as a matter of fact he took 
that turban away,! I hope my Honourable friend will not meet an experience 
like that. However. I am not defendinp: Indian soldiers. There are instances 
of their misbehaviour at times but what "I say is this. Those instanct's are not 
'as many as wc hear of the British soldiers and t.o bt, fair I say that an Indian 
. might be tolerated but considering th(' feeling that exists today in the masses 
, they do not wish to tolerat:e any Britisher in the same way. If racial discrimi-
. nation exists on oDe side you: must expect on the other side.alsQ something of 
tha.t kind. .: 
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~ow, Sir, besides that there is a.nother thing whioh I am obliged to say. 
~ good deal of money i.:; roquired for war purposes. There are two aspects of 
the war: one the military opera.tions outside India for-the purposes of defend-
ing India, and the other inside India. So far as the first is concerned I am 
afraid one has to repeat over and over again that there should be a limit to the 
unpreparednoss of the military on our side. Undoubtedly Germany has been 
preparing ihelf within the knowledge ?f almost all the ,world for ~any: years, 
befor:- but the \\'111' has lasted a long time. For that kmd of preparatlOn on 
our sid!:' 0.\,,0 it wouH take some time. Now in the East I refer to Japan not 
as big a power a" G;>,rmany. We know that ,Japan enwred the Axis Pact a 
long tim" ago: en'rybody suspected Japan to come into the war or be at least 
troublesome sonw time or other. Now we find that Japan wherever she 
attacked shl' had simply to go and walk in-I am speaking comparatively 

,comidering the magnitude of the war like this. 'Vhat we see is that there is 
'such a kind of unpreparedness not in one direction but almost in eVl'ry direo-
tion of military importance that one feels that even after such a long time of 
om f'nt('!'in~ into the war our condition is so hopeless that it is not possjble for 
us to stllid c\ 'lU sacrifice our lives because the unpreparedness is of a kind whioh 
would make it impossible for us to resist the enemy. Well, so far as that is 

, concerned let us hope that all will be done as quickly and as vigorously as possi-
ble in the nearest future. But today the war has reached such a stage that 80S 
an Indian and on behalf of Indians I would say that let from today no war 
material or necessary equipment which are required for purpo;;es of the war 
should go out of India, except those which are surplus and will not be required 
for India itself, because if that is not done, in vicw ofthe unpreparedn3s'l which 
'we have been seeing everywhere what i;; India going to do ~ You do not 
desire that all component parts of the Empire should remain in such a state of 
unpreparedness that if the enemy wants to walk into anyone of them if he 
desires. In case he comes to India by air, sea or land he will simply walk in 
and if today he lands in Calcutta in about ten days he will enjoy cinema in' 
Allahabad and in about :30 (lay~ time in Delhi. It appears from reports from 
Burma that no opposition i -, bei"tg offen'd. I do not say that it should be done 
when it is not possible to (l!fer opposition. We hear of the wit.hdrawal of the 
Army step by step and in falt some of the reports go to say that thl" withdrawa.l 
has been very quick and to long distances. Whether military no:.!essities may 
have required it or not we do not understand these strategies but the effect of 
the news is that it appears to us that he has only to sav that he was coming 
there and he is welcomed. . 

The other thing is the lesson tha.t we got from there. I hope we will take 
it as a lesson. Unless the civil population also co-

4 P.M. opera.tes and is ready to saorifice every thing with the 
military, the latter alone will not be able to do anything. If at a.ny place we 
find that the enemy is given facilities or at least tnat our army is not given any 
facility by the people but are put to trouble, na.turally the-difficulties of our 
army will increase to a very large extent. Therefore, it is very nec-essary that 
the Indians also should get into that mood of thinking, " This is our war, our 
men are not being sacrificed only for the British people, for that. little island 
which is about a third of Bengal, but it is our own country which we are defend. 
ing and we should be helpful in every respect". That can be aohieved by 
establishing confidence in the minds of the Inaians and making tham believe 
~t today they are not the slaves of India but they are the dwners ofIndiaand 
friends of the British. Friendship is a. muoh better relationship than the rela. 
tionship of master and servant. A slave may be-reluctant to help but a friend 

o 
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will not be so. Therefore, let us get that relationship established and let us be 
determined to end the relationship of master and servant. 

That is about the operations of the military. There is also civil defence. 
Today, in India, there is a good deal of internal bitterness. The Indians not 
only mistrust the British but there is a good deal of mistrust among the Indians 
themselves. Not merely mistrust, but, bitterness of a ,virulent type in the daily 
lifo. Therefore, the question of civil defcnce becomes much more important 
in a pla.ce where there are so many fa.ctors which might result in increased 
breaches of the peace. Therefore, we must direct our a.ttention on one side to 
the war efforts and on the other side to civil defence. Unfortunately, owing to 
several circumstances, the people are lim;picious of officials, and instructions 
that a.re issued by Government officials are looked upon by the population as 
having something behind its back. It il'l unfortunate, hut it is there. There· 
fore I would ask the authorities re~ponsihle for civil defence to set up a.n organi-
sation in which such non-officials whom the public r('cognise, to whom the 
public has listened in the past, have a prominent part. Through them it will 
be much ea.sier to establish confidence among the matllS!'d. Then again, I want 
to clearly impress upon the Government that at the present juncture, in order 
to avoid internal trouble, they should not allow any private, separate com-
munal organisa tion, whether it be the League, the Hindu Sabha or the Congress, 
to be put up for this purpose. My apprehension is that the first thing they will 
do will be to b~eak each other's heads, instead of defending their community 
or their mohallas. It must be a joint organisation. There is no difference 
between the Hindus and l\:lm"salmo.ns on this point, OJ' between the Congress 
and the Muslim League. They both want such an organisation. Why not 
have joint organisations? Separate communal organisa.tions must be stopped' 
as one of thc eStlcntials for keeping the peace. It is not merely an advice which 
might or might not be accepted but it is an absolutely neceBBity. If internal 
disturbances 0.1'1' to be avoided, sepa.rate organisations, not merely in name but 
in fact, should he stopped. It inay be called Congress today or it may be that' 
a similar organisation is sta.rted by the Muslims tomorrow. The name may 
not be communal but there may be Muslims in it, such as the organisation of 
Alamo. Mashriqui the leader of the Khaksar movement. The name was not 
Muslim but to all intents and purposes the members of that movement were 
mostly MU8880lmans. (An Honourable Member: "Entirely Mussalmans ".) 
That is entirely wrong. I have met 8ikh members and I have also met Hindu 
members. They may be one in a. thousand and therefore I say the organisation 
was predominantly and prominently Muslim. I a\ll speaking on the floor of 
the House on a subject which is very vital for Indian defence and on which my 
Honourable friend Dr. Kunzru has spoken before in connection with Home 
Guards and said that the Indian population should be a.rmed. My opinion is 
tha.t at the present juncture, they should be disarmed, otherwise trouble will 
occur, and the military and the police and every institution responsible for the' 
protection of life and property will havf' the same rlifficulty of facing com-
munal riots. 

THE HONOUJLABLE PAliDlT HIRDAY NATH KUNZRU: May I correct 
the Honourable Member! I did not say that arms should be distributed to the 
civil population. All that I said WIIoS that arms should be given to the Home 
Gwr.rd., which would be under the control of the Defence authorities. That 
i, very different from indiscriminate distribution of arms. 

THE HO:NOURABLE liAJI SUD MUHAMMAD HUSAIN: I stand c0rrect-
ed and I am very glad that you meant that. Iftha.t is 110 I have no gradge~ 
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But 1 a.gain point out that the GovernnJent ought to see tha.t licenses are not 
ilsued to people who are not lesponsible. I have in my own experience known 
of cases of guns belonging to li(;ense holders having been lent by them to bad 
chara.cters and, subsequently identified in the .court.. So it is necessary that 
irre8fonsibl~ Feople should not be given arms of any kind. 

The other thing I want to impress is the control of food. Food affects the 
masses very mmh and any genelal alarm in a big country like India would be 
terrible. It may easily stop the very machinery of administration from func-
tioning. I ho:pe that lestions ha.ve been learnt a.lready from incidents which 
have occurred. For instan(;e, there is a lla.nic by the bombing of Calcutta and 
people begin to run away; just imagine the p{)ssible conditions. All the tram-
way conduc:tors in Calcutta may join the masses who are running away, so the 
tramR come to a standstill. 'lhe same thing may happen in the case of the 
l·ailways. Therefore to avoid pani<, it is very necessary to do things through 
non-official agendes. Take a ver'y ordinary instance. The papers said there 
would be a bla(;kout exercise on such and such a date. But how many people 
rea.d the English papers. In the evening people Raw the streetR were dark and 
a lot of them not knowing what was happening started lelwing their houses and 
11lnning a;way to the houseR of their friends in the city. The population is un-
fortunately so ignorant and so disinterrsted in the war that it if! not possible for 
them to know what is expected of them. Therefore I say all these things 
.should be done thlOugh the medium of plOminent non-officials. Take A.R.P. 
It is true it is not a. purely official organisation, it is more or less non-official, 
but I 80m only giving an instance for the guidance of those responsible. At. 
arome places there ,,'as such reckless em-olment for the A.R.P. service that 
people have been taken in without any inquiry as to their character and in 
aromc mohallas most of the badmasMs and gOO1lda8 got in. I talked to people 
there who said that these A.R.P. persons to whom tbey were supposed to look 
for help and plotection "'ould be the first persons to take advantage of the 
confusion arising out of an air-raid. One of them had just come out of jail after 
doing a scnten<:e of four years. I know there are many difficulties, but I am 
pointing out that that is a factor whi<:h should be bome in mind. Once things 
begin to happen it will be too late. And I really think that. 110 panic which 
causes a stampede, or what one might call in our language a bhagadar will stop 
the administrative machinery from functioning. It is very necessary' to guard 
against that. 

Now as I have said, food affects evel'yl:ody. I think it was yestt'rday oX" 
this morning that there was an account of 3. goods train heing stopped and 
looted on the G. I. P. R. near Gwalior by dacoits. Probably BOrne in that 
gang were criminals, but there must have been many who were' not, and they 
were just wanting lood. If grain riots were to take place in many cities and 
towns I do not know how the administration could function. The civil authori-
ties will not have enough men to arrest the numbers involved. Now there is 
one serious point about the grain position. Wheat is controlled and its price 
fixed. As 80 result of tha1; the other gr~, which are mostly consumed by the 
poor, have gone up in price very nearly to the level of wheat because they are 
not controlled. These are essential things to which we mnst direct our atten-
tion. 

Now, Sir, there is one thing which I am afraid I cannot allow to go unnotic-
ed, and that is in connection with the Radio .. My Honourable frifmd Mr. 
lfahtha, who is not here now, complained about the broadcasts in Urdn. I 
would appeal to him at the present juncture, when we ha.ve more than sufficienii 
communal bitterness, if poBBible to aVOId adding to it I really do' not under-
at.&nd his complaint. I have heard broadcasts in Pushtu a.nd in Mamthi. 
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Tamil and Gujerati amongst other languages. I have heard also of Hindi, bus 
as a script and not as a language. I do not know of any p!:?vinoe in India 
which talks Hindi. There may. be a Hindi script but the larigua.ge is Urdu. 
I have recentlv heard it called Hindustani, but I have not heard of Hindi being 
the language of any province or any part of the country. I would very much 
like to know if there is any place where Hindi is talked as a language. But if 
he means by Hindi Urdu which has big and ununderstandable Sanskrit words, it 
is much better to call it Urdu or Hindustani than Hindi. We see in the Pro-
gramme" Talk in Hindi." What does that mean? I was going to propose 
that that must be. absolutely s~opped. I can understand if it is a talk in 
Marathi or in Punjabi. What is this Hindi 1 Nobody knows that language. 
In fact I was going to complain that some words in the Urdu broadcast are 
not ea.sy to understand for a person ~ho does not know Sanskrit. Almost 
weekly from Delhi along with the news in Hindustani there is a news survey 
and there are two gentlemen who speak in Urdu just after the news. One 
gentleman speaks Urdu which even a Hindu can easily understand but the 
other gentleman speaks which is at least half full of words which I do not under-
stand. That should be simplified. There is no question of Hindi talk at all. 
It is no language which is spoken any where apart from Hindustani. If my 
friend advocates that being an All-India Radio there should be bro&d.ca.ats in 
Marathi; in Telugu, etc., I can understand. But the broadcast from here is 
in a. language which is wrongly called Hindi because as I said, I am unable to 
know the place where it is spoken. One should not introduce words which 
the people are not used to. In the United Provinces an attempt was made to 
eaJl a " muda.ee " (plaintiff) as .. jhagralu ". I am quite sure if a chaprassi was 
to shout frO'm the door of the Court such and such jhagralu is present, the man 
concerned would protest strongly against it as .. jhagralu" means quarrel-
some. I would request the Government to broadcast in a language which the 
people can understand very well. 

THE HONOURABLE MR. P. N. SAPRU: Why not in simple language? 

THE HONOURABLE HAJI SYED MUHAMMAD HUSAIN: My friend 
objects tQ Urdu, but Urdu is a simple langUage, although you can make it a.. 
difficult one by introducing Sanskrit or Arabic in it. As a matter of fact it is 
wrong to say that Urdu is the language of Muslims. It never existed anywhere 
•. The meaning of "Urdu" is "cosmopolitan". Urdu la..nguage came 
into existence in India as a means of medium between the.Hindus and Muham-
madans. Many words in this are actually Hindi. My friend should not get 
jumpy iflsay it is Urdu. It is certainly Urdu. It is wrong to iJay it is Hindi, 
because this language is not spoken in any part of HinduBtan a.nd therefore it 
must in justice be called Urdu, because Urdu is spoken in the United Provinces, 
Bihar and places near Delhi. 

I must once again impress on the Government that they must do all that 
is necessary to establish confidence in the minds of the people for their own 
benefit and that of the country. 

The Council then adjourned till Eleven of the Clock on Tuesday, the 24th 
lfarch, 1942. 




